cherry. When we heard about this
matter we referred to our Chief Com-
missioner and he told us that he was
nominated afterwards, that is, after
this incident he was nominated as a
candidate. We instructed our Chiet
Commissioner not to bppose the
grant of bail. It is not for him to
grant bail. It is for the courts, but
he should make it clear that the Gov-
ernment would not oppose it. These
are the facts. I do not quite know
what has happened since then.

Shrimati Renu Chakravsarity
(Basirhat): There is one more sen-
tence which needs correction. Not
only the first sentence for correcting
which she has already asked for per-
mission but the next sentence about
the High Court conviction should also
be corrected.

Shri Jawsharial Nehru: That is

consequential. That should also be
corrected.

———

12.12 hrs.

RESOLUTION RE' PROCLAMA-
TION IN RESPECT OF KERALA—
contd.

Mr. Speaker: The House will now
resume further discussion of the fol-
lowing Resolution moved by Shri
Govind Ballabh Pant on the 17th
August, 1959, namely,

“That this House approves the
Proclamation issued by the Presi-
dent vn the 8ist July, 1939, under
clause (1) of article 356 of the
Constitution in relstion to the State
of Kerala”

Shri Braj Raj Singh was in posses-
sion of the House. He may continue
his speech.

SRAVANA 230, 081 (BAKA) Proclamation in

3338
respect of Kevals

ot ww ow Yoy (felwmm)
wsqw Ad, § } ww fdaw fmr ov
fir ¥oa wAw ¥ ow wafodg o Y T
qr ofc wi TR W
ey } dw wfgd o 1 ¥y oud
ey Y fear o sad wg dx &
TRy e ) W o geme fel
R & A & e grar WY fioayd Sl
€ o, 3awY uraT AT T g Wik &
aawe § fie forr S Y e W wT
ag fvar war §, wroay g 6w 3w
iR WhrRrEIgd
e fgan & gud gl § @i w
fir wirdy gt , SR g ar Al 4
T oy feitd & gy § e g
fafredy 3 agi Y sl SR Wy
wrgfree ot #t woe s & fald
R feay (| & fades wo g
ﬁsw@ﬂmmmﬂi‘ea
sffi ey .

Acharys Kripalani (Sitamarhi): To
strengthen the Party; to make the
Party the Government,

o wrow oy : & ot w7 W g R

@w e &, g T Wt e &
s ) A g fe qg e ara &
it Qum fy g it i ot o ot
T W it Tff WY s FR X
fad ot s w1 I G
won wifgl 1 dfew wr oy i gE
RGPy g d
IAT AW | ¢5 Wiy wT & oF v
fiear & wrwd g few & oo fae
R vy ¢ e goerd awfird &
IR fiear mar & | onf waw J g
wer W §—
‘T weidl oT QU ST awar
farert fiwelt fgwfoarz &
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[ warcrer frg)
w93 7z ¥ fgy § e@ww
L
W g @ ¢ fr R o
it aréf Y Fw #19 ¥ fadt goed
THTA w1 ST A w1 @ g af
wig o & WY A fraw , N Ow
aZ §, W T I T TR TR A,
agi & % fafrer w1, 99 T 0
AT 7@ ¥ 4 g A w7
SN foar o1 @I
T AT § oF g9 @ 4g
i € § fir ox afew TERT N
A v afee goimeq & I wmfa
& 7€ § 1 T Sax Ry F, v,
g & M TqHA "o Wflo é:m
T ¥ @y wfen & wfe w
T T@ TAfa T ) § 79 A9 5t
FH Y ¥ 0F Fo wréo Mo F TG
WA I N I ag R
& fm fefa w1 fad=a srdoer &
e mn §, &6 @ feafar fergem &
7L g § I ) fr FROE TR
W g, WeE )
oF WX aTa W F@ w0 §
Mg dE A fdg ar 1 g &
fad se o ¥ 3w ¢ 5 Tgem &
fod oF § sufl o fam & folt et
WY T2 g F § e ww dfrw
n FE sufe &1 g @ fegem &
oF ¥ X, fow ¥ fag amey safe
Y R e § AR § Maar § e
Y fewfer fam foreft o Qu & ey dar
& g oY, fomr fft s & @
9o g awh A a1 A ¥ fe @
! TFd 4 A v gowre ¥ s g9
Y g 1 e T 1 o agt oW
™! e e e gm get g %
AT & 7T 390§ | 3T WA
RO FWEF TAw7 T war
QT ], T H 2w ¢ W I e
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o T A, AR fire o §ror
MRET AR T go e AW
woavd § 1 e F o wrw st
aate akem ® WA fear ww
& 3T F ¥ frg g sfwr fireware fnd
3 I d ¥ frdr vy o oy wigw ¥ wiew
g & 7k § oF A ¥ wfew ff O
7§ | SrEraT ey 4 4 for WY ow

* € fox ) goy & 7, 35 B e

wHAW gy ®
Arigcggamig g o sifegs
6 #Y gorr § ok 1 3 7% T wo fy
XA g9T 37 47 ST 98 @ EY
fr wgfre  gwed aq @ §, wwadt
q B HIAT ATZT & | TAHT T QT
7 Y Y awar § fv 3aF ore 17 pare
sfeai #Y e ¥ fod w9 a1 W
arEt sfe S99 o9 & fad dae 4§,
W AT 98 ITHY faq 7 frewene wiedy
ff Sl o Y Ae W 4 ar gawy
a feT wqan ara oo wEn aue few
# gord fewart o | Sfwr oh &
A1 q19 gh 3¢ Y g o fF g
T | AT AT 7 IACTRA A T 7.
fir 33,0 0 o fiat oY 7 & Fordt eqmr
¢ W T & afis sl 7 wew
. F1 Ry & fod e fe,
IHA T GAT, 48 A WORY qaeTEv
TMEATE | 18%e § afere qrdf wr
ARG AT | q@ WRNEAT @
TR FY g ¥ FAd 7 9v 1 W A
HTHT T T A 4F 7 Trq Ay
4, Y I g wicrw & wig ),
e & fag ar | go% 2w & wrkraw
¥ AT B Y w3 70T W9 97 W)
T AE & a1 § i 6@ ww
At w= Y ot ¥fip arg & wvalre w3
A gRwI W e ay grenfe e or
T A ot AT 1 S wvRYr &

mﬁﬂﬁﬁuwﬁﬁmﬁ
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L nf, qw wrr o gqur ot & of, @ ot srerey F wrd oy ff frovnr W
T Y ff O ok afew 038 7 A ferar maw g oYt 7% wg W w3 fon
Q| W W Y T ¥ v &Y e anfer wor wr wdw § 1 anfy f¥
ford, fafarer Fravfagia w) gt & ford, wrara & qry arafaar & Arr afawre
amTeg B TR ¥ fag o fe qoe Tarer WY FrgiA srvardy o vk A agw

#Y 3R & fag aff @1, fqa aoy w
¥ wr fieqr T a1, R8-3¢ A AW Y
g g€ af of | xniar 7 fagR i
N WU WA S99 IT@O§
-2 7l 9 gand gk ¢ s ow
AT AT T $2TAT F Al Sy
q7 T fieqr o wE A B
Ig it TEar § fw 7w A O wEA
T, TEHY ga * Fold w1 wro Yo dYo
T fivqr e qr o€ W Tor faliw
wr ar fisar war o gfeer o
foar wn ? g v i o S g,
TG & AraEd & A gg Wi S
Y fregn foryr srar oYX 919 5@ wd
% At frd 73 | agr a¢ Tar 7€ g
fw b g Ty aw g & W
7 &Y Ga gon fas o & B & o wrar
HEHL GAT A1 9 41 gt fonan mav g,
= fon go w29 @ foray AT i W AR
SECE R e
&t

Wy FEEY, 4 IS RT W &
e A § 1 asrea Wi Ty Rk
7 ¥g feilt aw mww 9> § 1 Ay
WY § TF TR 4FYT NA GO
draw &, st fe 2wy Qosilts ¥ Uw
Ay Y §7dY wd o R 4, TG
IGT Pov/te d qwy formr mr witv
ot we ol oA e i R AT AT
1 wE awE g e T
mm it B @A @
woeft § frn vt qwd A doft 67
o7 T T o/t te ¥ wefm T
fed 7 uw A eed ¥ sl oy ol
wrer & gty fircwar ot frgr mr

wer fgean faar §, TromaY gt &
foars wenwg fear §, e W
wex AW F aga w€r werwar w &,
ITEY TORITT AR A faen Ty o
TE {0/l & wrwr gifay wa &
Oq & I¢ qBT 4 J dwr @
TR A agr 43 §, EX A A &
£ AR & wg & f o aw A syfem
TH A 7 Tgar T §, 9w ga A 7l vgaw
&, o= % 7g g w7 o | ¥
af agr 9T R g wr W g A g,
T FER & F TAT §, TTOATT W T
¢ #v 7eq By 4 WY A , S9a
ferems 2o/ ¢y wam &Y aweft 4

ar 4 frde aw wgan g fa o
37 ¥ A g §, I g N feafw
fegmm g A SR 19w §
7g wgal g fo o ag A feafe aaR
Fat & AR A sl 7 W Al § o
fergear & qa @@ A WY 70 g
Q1A Aged wgrarfod ¥
g & faeg g Wiv safad freg g
fe 4 sy g fir Sl geadio &<
W S ¥ afiw A e w1 &
AT #Y 1w § + W & fawy § o
oY ava = e B 1 afk e T wem
¥ gt W o 3y @Y @A fr we
frager Twa, enfeager T, ot
wy wron fwea 7 e wam g
WYz @ w1 & fs agr a« feafa ogw
€ o, T8 wxT Fgfee S TateE
e w2 5w G, 3 o § 9 Wi
TR ¥ O fewmr wEy € 0 w0
e v A sgfa) € e
femt d 1 s aw e fo e gw
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ety et o o g § Wik sRgirel
#Y v firelt B 1 o wva R € fa
warfredt WY T et § & F quer
g g 6 vy it sty aget WY
PR wTAT AFX WY WK T N
wort wigd § « @ wren § fw sl
T &@ wy T s ol o
g A § R finelt ot arg df A §
atfar wffree @df wod wre wY
e aTAT gt oY, Wi wnedy ot fw
Ty AT A o W} et 4 f qee
%Y 7y faod fe T st § 9 fiw SR
R §, T o AT et
@ & oF@ ¢ @ 4 AW eT
wgn § 6 s gy et
grar wifgd av e u® far gl €
f Y gwdt dY 1 g fed ar fis W
AT WY iy 97 v WO, sy Wy
{612 fir a8 a7 o TR wl,
gt ae wygarT st fuv grwe W
WEAT WA G AW | W A A
WA T gR WY wotar Y awr v
FEAT Y AET F&AT TFAT | I W
I THAT | AAYT Y W a0
AT ST § A ITE qEiT T W
dver aff frorm | ¥few Fx § @7
AT w7 7 R wdrardy Il #r
W Y § I ferers ey fipay @ afew
o N3 T fggemaT N awdfs &
fod 3t g Tt Forewr oo v &t 8,
gawar R ffran o g fe e
wifY ¥ it 3 grwr & faee ¥
gy A am A oor gwdr @
oY w7 W e At 35T wifgd
v oy ur fa T oo
wr Wy AP

Mr. Speaker: The hon Member
should try to conclude now. I have
already rung the bell thrice, but the
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hon. Member is going on. Yesterday,
he spoke for thirteen minutes.

Shri Braj Raj Singh: Only for
seven minutes.

Mr. Speaker: He spoke for thirteen
minutes yesterday, and today he has
spoken for thirteen minutes already.
The hon. Member must try to con-
clude now. I cannot go on extending
the time for this debate. Hon. Mem-
bers must limit their speeches only to
fifteen minutes each.

Shri Braj Raj Singh should con-
clude within one minute,

«? wor ox feg : 4 FlxT €7
wr oar fa ¥ swein & oW
&9 A W\ a7 arar TR wT g4 .
€1 o gt gfeaw § ofeads av
and § wiv #g awd § fo vz e
foare ST WY W} 1 Y Wy qr WY
et Y & fdfy aafey &), o} aw
sy o1 AT Y av iz wr
T §, W el widigqeal &
%o WYX ¢ arefr ¥ wirmy W ey
Iq + farmms g ot &, g e 9oy
 ar a2 | gar afiva g 3a® fasms
ST Ferert 9g W srrfg v b v wrly
3} W N o7 # qarfew gnd dn
T8 ¥} 3, &Y 3T TaT FY 39 i W
TUE qEd w1 gfes war afed
Y AF W A W qreqr afy i
A T FAAT TR 7@ ATE T Ay W
YOS HC g8 | AT T Ry Y
Eaff &Y & s fs Fwavg &
WETSTC & wrod wre gt F faed €,
Ty At ¥ o wew ¥ @@, o
¥ g ot & fwres 3 wQW To ¥ 3
¥ ¥y arr ¥ federy voRaTe WY ol
a7 AT § WY T ayet F 3w o1 fas
= Luarei v ey ¥ g,
T W e g O fedw qfcfenfy
et ot ot e gw g Wi fi B & gy
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iy geiy X s wfg W
it g gt § aft wor Wi
& vy #r firdw w ¥ oy ff sy
IR 7 &= syfiey wittw & e gy
i § av i & X aE W qAT g aYy
&< fenr § wo fod wut el peadty
@ awar § 1 § ¥=0a gty ¥ o off
¥ 1 § oy g fn v e gm ave
# ofrdr WX, o a1 W 3t geé
¥l ey feam T 1 3 e &Y
&= ot ft | Moz 4% g
T RGwmeam wanrdfe
W WY T AT w7 g fawme
g ot e W foere §f T )
Ju ¥ 3ra v wegfaee fafredt gedrar
7 ¥ &t ww Ao W awd @ e o
F Ay e | g FTAT AT sfawre T Ewd
@ fr g1 ST AT ¥ ag W fw @
F1 wegforee Fafredy 3 favara i § )
# RggE wear g e S g o
wT, § 39 ¥ faQw a7 g, T w
& wiq § "q gy Wy WA §
fo wgfiee graa w1 Y @@ W
¥ A, qg o fa et qr Wi Sy g
gea 7 weftar ¥ aw nfed av

Mr. Speaker: Now, Pandit Thakur
Das Bhargava

Shri Jaipal Singh (Ranchi West—
Reserved—Sch. Tribes) rose—

Mr. Speaker: I have already allow-
'd two hon. Members from the Inde-
»endent Group to speak. The time at
»ur disposal 18 himited.

Shri Jaipal Singh: I have not
juite understood what you said with
‘egard to the Independent Group.

Mr. Speaker: 1 said that I had
ready called two Members from the
ndependent Group.

Skri Jaipal Singh: Does that mean
hat in a discussion the number of
ipeakery from the Independent Group
s limited 10 two, or it is a daily quota
i ane?

respect of Kercla

Mpr. Speaker: That s not the point.
This is & matter where I had original-
ly thought that it was between Kerala
and the Central Government. Subse-
quently, I found that every group
wanted to be represented. I am trying
to distribute the time. I would wel.
céme Shri Jaipal Singh taking part in
this debate. But among themselves,
they must have assigned priorities te
the various Members

Shri Jaipal Singh: May I humbly
submit that the hon. Minister of Par-
liamentary Affairs is very anxious to
hear me speak?

Shri Vajpayee (Balrampur): Let
the time allotted to the Congrems
Benches be reduced in order to accom-
modate Shri Jaipal Singh.

Mr. Speaker: There is already a
complaint that I have not called many
Congress Members.

dfen sty T weiw  (fgarx)
wAre oftwT argw, YA e ¥ xw
T T TG W Y Y ) O agT v
g ot e oy € € o ww -
o § aen AT el i qg . L ..

Mr. Speaker: Hon. Members want
Pandit Thakur Das Bhargava to spesk
in English it possible.

Pandit Thakur Das Bhargava: Just
as you order.

Mr. Speaker: All hon. Members
will confine their remarks to fifteen
minutes each. Otherwise, I shall not
be able to find time for many
Members

Pandit Thakur Das Bhargava: 1
have been hearing the debate on this
resolution for the last two days, but I
am extremely sorry to say that so
many extraneous matters have come
into the debate that the real point at
issue has practically been clouded. It
appears that one of the Members who
spoke had a dig at our respected
Finance Minister for happenings in
Bombey which occurred a few years
back. Now, we have heard Shri Bre¢



3337 Resvlutlon re:

[Pandit Thakur Das Bhargava]
Re; Singh speak on many matters
which happened or which are in the
course of happeming in UP Another
hon. Member spoke about Orissa.

My humble submission 1s that to say
article 14 of the Constitution is not
applicable to a state of circumstances
which happened in Kerala, but to a
similar state of circumstances else-
where, that in UP many things have
happened and yet there 1s no Central
intervention, that in Orissa, many
things have happened and yet there is
no Central intervention, that m Bom-
bay, many things have happened, and
yet there 1s no Central intervention,
1 all absolutely irrelevant

An Hon. Member: It 1s Congress
Government m those States

Pandit Thakur Das Bhargava: If
there 1s mus government anywhere or
the Government of any State cannot
be earried on in accordance with the
provisions of the Constitution, certain-
ly there 1s an occasion for any Mem-
ber demanding in this House that
recourse may be had to article 356
But what 1s the use of saying all these
things at the back of those Govern-
ments, and at the same fime taking
advantage of this and that and having
a dig at this Minister and that That
13 entirely wrong 1 should submit
that Shr: Hare Krushna Mahtab is not
here, Shr; Morar)1 Desa: will have no
occasion to say even a word in  his
defence, the UP Ministry 1s not here,
and yet we are hearing all these
things My submission 1s that we
should confine our remarksg only to
Kerala

Shri  Punnoose (Ambalapuzha)*
Shr1 E M S Namboodiripad is not
also here

Pandit Thakur Das RBhargava: 1
am extremely sorry that my remark
has not been understood 1 the proper
sense in which I uttered it

Here, the main question is that we
have to see whether government
eould be carried on in accordance
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with the provisions of this Constifu-
tion in Kerala and not in any other
State. All those things which hap-
pened in other States years ago are
absolutely irrelevant, so far as the
decision on this issue is concerned.
(Interruptions)

Mr. Speaker: Hon Members cun
reply when they speak

Pandit Thakur Das Bhargava: This
1S my view. I may be wrong, but this
is my wiew, that we ought not to allow
any extraneous considerations to come
i, so far as the debate on this ques-
tion is concerned We certamnly are
concerned with the guestion whether
the administration could be carried on
in accordance with the provisions of
the Constitution m Kerala

At the same time, I have heard
some speeches relating to the pro-
vince of article 356 of the Constitu-
tion May I humbly submit for the
consideration of this House that
we have to look into the entire scheme
of the Constitution to find out if
article 356 was applicable i1n the case
of Kerala or not?” Reference has
been made by Shr1 Easwara Iyer to
articles 352 and 353

Shrl B. Das Gupta (Puiulia) On
a point of order I find that there is
some controversy regarding the men-
tioning of other States, in connection
with this debate on Kerala

Mr. Speaker: There 15 no contro-
versy It 1s open to an hon Member
to say that hon Members must confine
themselves only to those facts whick
led to the Proclamation in Kerala,
while other hon Members want to say
that similar things have occurred else-
where But, of course, if we go into
the details of what has happened in
the other States, we may not find
enough time to go into them in detatt.
Here and there, one or two references
may be made, and, therefore, I allow-
ed one or two casual references to
what happened in the ofher States,
where hon. Members wanted to eay
that similar steps had not been taken,
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but steps had been taken in this case,
thpugh thia has not been so serious.
That was what they wanted to say, in
order to compare. Therefore, to that
etfent, it was all right. But if an hon.
Member feels that he must confine
himselt only to Xerala, let him do so
Why should there be e point of order
on this?

Shri Tangamani (Madurai)* Men-
tion has also been made of other
States previously.

Mr. Speaker: Hon. Members ought
not to raise points of order unneces-
sarily. I have not asked the hon
Member who is on his legs to sit down

Shri V. P. Nayar (Quilon): He was
saying that it was totally irrelevant.

Mr. Bpeaker: Let him say so I
have not accepted it

Pandit Thakur Das Bhargava: A
perusal of Part XVIII of the Constitu-
tign would show that there are three
circumstances which are of paramount
importance in connection with the
question of Central intervention I
will read out from article 355 whick
will elucidate the position*

“It shall be the duty of the
Union to protect every State
against external aggression and
internal disturbance and "

the further portion has not been
read so far—

“to ensure that the government
of every State 13 carried on in
accordance with the provisions of
this Constitution”

Now this Union Government 1s charg-
ed with the duty of seeing that in
eyery State the government of the
State is carried on in accordance with
the provisions of the Constitution N
this is not so, then article 356 comes
into operation. A perusal of article
352 would show that only two of these
circumstances have been taken into

deration there. Article 3352

es only if there is e case of
gu-nu ion or of internal dis-
farbence. in fMese two cases It

respect of Kerala

applies, whereas article 358 applies in
case the government cannot be carried
on in accordance with the provisions
of the Constitution, that is, fundamen-
tal nghts etc. are being violated and
so on. Article 356 applies only then.
So to suggest that recourse should
have been had to article 352 18 abso-
lutely absurd It does not apply to
the situation here (Interruptions).

Shri V. P. Nayar: What about the
internal disturbance?

Pandit Thakur Das Bhargava: My
hon. friend, Shr; V. P. Nayar, refers
to internal disturbance. I am coming
to that

Mr. Speaker: The hon
will kmdly look at me

Member

Pandit Thakur Das Bhargava: He
was feeling impatient there I was
only answering him

Article 352 refers to only cases of
external aggression or internal dis-
turbance, whereas in the Proclamation
itself 1t 1s stated that the government
of the State of Kerala could not be
carried on in accordance with the pro-
visions of the Constitution There-
fore, article 352 has no application
whatever Only article 356 should
apply, and no other article

Then agam, a complaint has been
made that, as a matter of fact, there
was internal disturbance and the
Central Government did not come to
the rescue of the Kerala Ministry.
This 1s also one of the grounds advanc-
ed by some hon friends here May
I submit that there are two words
used 1n article 355 They are the
‘government' and ‘State’ What is
internal disturbance in a State? Does
it mean that the Central Government
should have gone there and just to
oblige the Ministry there pulled the
Ministry’s chestnut out of the fire? If
a mass upsurge had been created there
due to the actions of the Ministry
there, should the Central Government
have gone there to the help of the
Ministry* My submission is that this
is not a correct reading of article 38%.
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Their claim that they had not been
helped is absolutely useless. The words
40 protect every State against exter-
nal aggression and internal disturb-
anee’ do not mean that the Ministry
there should be protected if the
Ministry’s own acts have provoked
this kind of mass upsurge, if they
themselves are responsible for that
situation. That being so, should the
Central Government have gone out of
its way to quell that mass upsurge®
Certainly not The word ‘State’ does
not mean the Ministry there. On the
contrary, the words in article 355 are
“40 ensure that the Government of
every State is carried on in accord-
ance with the provisions of the
Constitution”

May I submut, therefore, that as a
matter of fact, it 1s the people of that
State who have got an absolute right
1o be protected by this Union Govern-
ment? The Ministry or the Govern-
ment of that State has behaved in
such a manner that there was internal
disturbance. Then the people of the
State ought to be protected under
articles 355 end 838, and not the
Ministry

Then reference was made by Shn
Easwara Iyer to the provisions of
article 168

Acharya Kripalani: Military aid
was given to them

Pandit Thakur Das Bhargava: 1
know. At the same time, if this Gov-
ernment had not done it, 1t would
have been all right. The Government
here should not have gone out of its
way to help them out of a situation
that they themselves had created. That
is my view As a matter of fact, the
people of the State had to be protect-
ed. Every State 13 to be protected, not
the Ministry or the Government of thet
State. The people of the State have
got certain absolute rights, e.g. funda-
‘mental rights, good social order under
Articles 36 to 52 of the Constitution
Those rights are exercisable by them;
#f not, they have to be enforced by
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the Union. That is the mesning of
article 856 of the Constitution,

The House will remember that pre-
viously under the Government of
India Act, 1985, we had section §3. It
was on the basis of that sechon that
article 356 of the Constitution was
enacted. It meant that the Governor
should report to the Central Govemn-
ment here and ultimately Governor's
rule came under section 93. As a
matter of fact, there was @ contro-
versy when the Constitution was being
framed as to whether we should have
a unitary State or a federal State. We
arrived at a compromise, to see that,
as a matter of fact, the Union is held
responsible for good government in
the States. So this provision was
enacted. We do know that there is no
such thing as a citizen of Kerala or a
citizen of U.P.; we are all citizens of
the Indian Union. We have got cer-
tain rights, fundamental rights and
other nights, which have to be pro-
tected.

The scheme of the Constitution s
as 1 have submitted. You go through
the pages of the Constitution. The
Constitution 1s not worth having
without having articles 13 to 52. The
fundamental rights and directive prin-
ciples are the very soul of this Com-
stitution and the Constitution-makers
have taken good care to see that these
provisions between articles 18 and 81
are enforced in this country. There is
a guarantee of good government. We
do not want that there should be bad
government. If there is no good gov-
ernment, it is not worth having. We
are a Welfare State. Unless these
provisions from article 18 to 51 are in
force in every State, my submission
is that there is no use in having the
Constitution

Shri T. B. Vittal Rao (Khammam):

Suppose there is no good government
at the Centre

Pandit Thakur Das Bbargava: I do
not know what that interruption fs.
He himself should think whether thm
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u&% of such
iiditton or Internntfon valid one.

If there is any viclation of any
fundamental right, under article 32
we have a guarantee that the High

and the Supreme Court will
inly give relief. But suppose the
dovu-nment of the State misbehaves
violates all those fundamental
qund principles enunciated in the
itution, according to the provi-
dhs of the Constitution, what is the
medy? There is a remedy provided
It is all right for my hon. friend, Shr
Braj Raj Singh and others to say that
we should have a provision for recall.
That may be all right so far as indivi-
dual members are concerned, but so
far as the entire State Government or
Ministry is concerned, if the Govern-
ment ig corrupt, if it is responsible for
violating the fundamental rights and
privileges, the principle of recall is
there in article 356 where there 1s
provision for Central intervention to
protect the rights of the people

Let us see if the fundamental rights
and principles which constitute the
wvery soul of the Constitution have
been violated in Kerala or not

Acharya Kripalani: Is 1t his con-
tention that the State Governments
are not sovereign?

Pandit Thakur Das Bhargava:
‘They are not govereign. That is exact-
ly what I am submutting

Acharya Kripalani: They under-
stood that the Kerala Government was
sovereign

Shri Nagi Reddy (Anantapur): It
means that no Ministry other than
a Congress Ministry can function in a
State!

YThe Deputy Minister of Food and
Agricolture (Shri A. M. Thomas): I
feel there is a deliberate attempt on
the part of the Opposition to obstruct
Members speaking on this side

$hri Punnoese: On a pont of
ender. Is it open to an hon, Member
% sy that there is a deliberate
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attempt on this side to interrupt other
Members?

Mr. Speaker: Order, order. I am
sorry all this 18 happening. Whether
there is a deliberate attempt or not, it
has got that effect.

Shri Punnoose: That may be so.

Mr. Speiker: We have come to
discuss here and ultimately take a
decision. If an hon. Member 1is speak-
ing, why should other hon. Members
carry on a running commentury? How
can we carty on parliamentary weork
at all in this way? I have repeatedly
requested hon. Members there not to
interrupt; but every one of them goes
on interrupting in some way or other.
If they have experience of courts, tRey
will know that whoever interrupts
and the Judge comes to the conclusion
that he hag nothing more to say after
what he has said, he is stopped from
doing so, because the Judge has
already heard him Some hon. Mem-
bers over there are, unfortunately, not
lawyers. That is the difficulty (Inter-
ruptions)

Shri Tangamani: Unfortunately,
we do not get the right of reply here.

Mr. Speaker: Some other hon.
Member has got the right of reply.
We will call him

Pandit Thakur Das Bhargava:
After all the Mover ha- got the right
of reply

Mr. Speaker: The hon.
may continue

Member

Pandit Thakur Das Bhargava: We
have heard cverything through Shri
Gopalan, through Shri Dange and
through Shri Easwara Iyer We do
not agree with them; we have heard
them It 1s only fair that I may bhe
allowed to be heard. I am only just
speaking of the constitutional provi-
sions When I come to things which
pain them then they may interrupt: I
can understand that.

Therefore, I submit that the Kezala
Ministry thought they were sovereign
and they are yet under the impression
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that they are absolutely irremovable
until 5 years are over. I would call
your attention to the relevant articles
of the Constitution which say that so
far as the duration of the Assembly
and Parliament 15 concerned, 1t shall
be 6 years unless earlier dissolved
These are the very words of article 73
and the corresponding article They
shall continue for 5 years unless dis-
solved earlier These words ‘unless
earhier dissolved’ are not being atend-
ed to

Who can dissolve them? The Gov-
ernor can dissolve under a particula:
article of the Constitution without
£IVnE any TeEsun  AnY, 30 4e% W e
President 18 concerned, he can also
bring about the same result under
article 356 So, the Ministry has been
under the mmpression that they must
stay and have their way until 5 years
elapsed This would mean that this
Constitution 1s hopeless and helpless
20 far as the rest of the people of
India are concerned, if a particular
number of people, say 85 members of
Assembly, or 10 Ministers of a State
took it into their heads that they will
run the provincial administration for
8 years and bring chaos and maladm
nistration and after 5 days or pne
month or 6 months, the President and
the whole country discovers that they
are benefitting at the cost of others,
themselves and ther party and not
violating fundamental rnghts Is their
no remedy?

Do you mean to say that thus Con-
stitution is powerless? This Constitu-
tion is fully powerful and it invests
the President with these powers And
it the President does not act, I wall go
further and say he can be made to
act Under article 61 there can be
impeachment against hhm The Par-
lament can decide whether he has
violated the Constitution by not hav-
ing recourse to article 856 If the
President refused to act, the repre-
sentatives of Kerala in this House
oould have brought a motion for
impeachment. Therefore, this Consti-
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tution is a complete one. The Consti-
tuent Assembly took great pains fa
enacting this Constitution,

Who are responsible? The Govern-
ment could dismisy the Ministry.
Ulimately, Parhament is responsible
and the President is responsible. The
Communist Party members treat the
governor as nothing, they treat his
réport as a scrap of paper. They
tpink that he 1s not right, that he is
not honest in what he wrote They
go on attacking Pantji as & clever
tellow and they do not even spare the
prime Minister to whom they give lip
gervice by saying that he was believed
py them to be immortal and that e
pelongs to the category of devatas and
yet bring him down to earth

My submission 1is that if you clr‘e
to study the Constitution you will find
that 1t 1s complete and gives every
right to the people of a State to act
ggainst thewr Ministry and agamnst
their Government Where there is
mndividual infraction, article 82 comes
in  But here we find that article 356
¢comes 1n and 1t gives the authority
to the President to act in these cir-
cumstances, so far as the infringement
of fundamental rights are concerned.

Shr1 Easwara Iyer said that this
seport 15 not to be considered—this is
s summary In fact, he says that the
Governor could not submit a report.
He says that the Governor should have
given this report on the advice of the
particular Ministers against whom the
report was submitted He says that
the Governor should have framed the
1eport in accordance with the wishes
of the Ministers and then submitted
it He says that this report ig useless
and that this summary has got no date
and therefore 1t was pre, with a
view to take advantage of article 356.
Who asked for this report to be placed
on the Table of the House? I am
thankful to the members of the Com-
munist party who wanted this repeet
to be placed on tha Table

-
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Shyi Raswara lyer (Trimdrum)
ot this but the original

Pandit Thakur Das Bhargavs:
What is the difference between this
and the original? Then to say that
this is agein not a summary of the
original is also mischievous. (Inter-
ruptions).

Mr. Spesker: Let the hon Member
go on.

Pandit Thakur Das Bhargava: So
far as the Governor is concerned, he
is a person who is appointed by the
President and continues to hold his
tenure during thé pleasure of the
President. And so far as the Ministry
is concerned, according to the Consti-
sution, it can only subsist during the
pleasure of the Governor. And, here
in the Union our Ministry has got a
tenure during the pleasure of the
President Thig is the Constitution.
We cannot go against it

Shri Easwara Iyer made a reference
%0 article 164 of the Constitution. He
read only a portion of it and not the
other or whole of it. It reads:

“There shall be a Council of
Ministers with the Chief Minister
at the head to aid and advise the
Governor in the exercise of his
functions, except in far as he
is by or under this Constitution
required to exercise his functions
or any of them in his discretion.”

Shri Easwara Iyer: Was it article
163 or 164?

Pandit Thakur Das Bhargava:
Further, it says:

“If any question arises whether
lnymtterhorisnotlmtur
as respects which the Govemor is

the validity of anything done by
the Governor shall not be ecalled
in gquestion on the ground that he
ought or sught not to have acted
his discretion.”

v
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mm:, in another article, article 160, we

“The President may make such
provision as he thinks fit for the
discharge of the functions of the
Governor of a State in any con-
tingency not provided for in this
Chapter.”

My submission 1s that this report is,
as a matter of fact, given to us.
Nobody could think that the President
will not act on a report like this. Even
if the Governor also sided with the
Ministry, this article 356 says that even
on other information the President can
act because the fundamental rights are
to be protected

Therefore, my submission is that a
careful reading of the Constitution
would show that article 356 clothes the
Union or the President with plenary
powers to see that in the entire State
there is good Government and the
fundamental rights are protected. If
that were not so, I do not know how
the Govermnent of this country eould
be carried on

Further, it has been said that the
Central Government has been aiding
and abetting all these agitations and
has brought about this situation. I
heard Shri Braj Raj Singh propound-
ing a new theory He said that the
Central Government should not have
intervened even if the communist
party wanted it, even when Shri
Gopalan and Shri Ajoy Ghosh said
that if you wanted to intervene you
should intervene soon. He takes
objection to this. He says they should
have been allowed to continue. What
would happen? Shri Braj Raj Singh
would come up and speak after that
and a thousand persons would have
been killed and another Jallianwala-
bagh would have occurred if one lakh
of people were allowed to march to
the Secretariat. The Government was
perfectly right in controlling the situa-
tion and in seeing that these people
did not go to the Secretariat and that
law and order was kept. I admire
Shri Gopalan and Shri Ajoy
Ghosh for going further and
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asking the Centre to do everything
before the 9th I admire Panditj for
his foremght that he agreed to at
Otherwise, there would have been
another Jalianwalabsgh Shri Bra)
Raj 8ingh would have seen the expern-
ment carried out how the Government
in Kerala came to its knees and the
Central Government would have been
provided with further justification to
say to the world Central interven-
tion is justified but at what cost

1 make no secret of it As a matter
of fact, our Government had been
remiss 1n not domg 1its duty to the
people of Kerala as soon as the Gov-
ernment came to know that the Gov-
ernment of the State was not being
carned on 1n accordance with the pro-
visions of the Constitution and that
fundamental rights were being crushed
Government had not only the right
under articlc 356 buy 1t had a duty to
perform by the people of Kerala It
ought to have taken the entire admin-
stration to itsel! The Government
gave a long rope to the Kerala Minis
try to hang itself This Government
18 very cautious, it moves very slowly
though it moves swely 1 am glad of
that

Now, what has been done? We got
the history from Panditp yesterday
He knew and the Governor knew, the
report shows that they knew all these
things  All this has now been demon-
strated by the petition of the President
of the KPCC and the memorandum
placed before thc President by the
lawyers there as to what has been
happening in the State 1 cannot con-
cerve of any worse State in the whole
world where these things could have
happened Y¢t mv friends take pride
In saying that these things should have
been tolerated (Interruptions,)

Shri P, §, Daulta (Jhay)ar) ‘Take
your own Punjab

Pandit Thakur Das Bbhargava: Pun-
Jab 15 no comparison to Kerala 1
beheve and I know the ins and outs
of the Pynjab Government and I can
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also say that whatever happened fin
Kerala could never happen fn

Punjab

Sari P S Daulta: What about the
Karnal Murder Case?

Pandit Thakur Das Bbargava: 1
know of many murder cases Why
ta'c ubout them here? Are there two
Inspector-Generals of Police m Pua-
Jjab?

Shri P. S. Daulta: There are net
two, but ten

L4

Pandi¢ Thakur Das Bhargava: Any-
way, this 1 not the issue (Inter-
ruptions ) If situation in Punjab is so
bad let my friends make a plea here
esking the President to take recourss
1o Central interventjon (Interrup-
tons.)

Shr: P. § Daulta: He will not kifi
his son

Mr. Speaker: Order order I am
opposed to this kind of conversatiom
across the Tuble The hon Member
mdy turn a deafl ear to what others
»av  Otherwise all of us get inte
wouble  Hc mav now condlude, he
has tahcn morte than 20 minutes

Pandit Thakur Das Bhargava: Wik
vour peimwsion Sir 1 will just res-
trict mysc!f to only one or two argu-
ments [ have got in my hand a paper
in which some figures are given It ig
entithid  The Balanee sheet of come
mumist atrocittes.,  There were 1§
deaths due to firng 15 m which ne
tnguuy has been made, po'itical mur-
ders mumbered 9 {Interruptions.)

An Hon Member: Why no enquipy
in Bombay firings?

Pandit Thakur Dag Bhargava: Bem-
bay 15 out of question at present. {Mp-
terruptions ) What happened in Bagp-
bay? 1If these things go on lsppening,
1t 15 1mpossible to carry on the Gov-
ernment eccording to the provisioms of
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the Constitution. Therefore, this act
of the Government is justified and I
= only concermed with this sole
imue . . . (Interruptions)

ghri Tangamani: How many were
killed in Punjab?

Pandit Thakur Das Bhargava: The
wounded numbered 6105. The total
arrests numbered 1,77,850. The num-
ber of women arrested was 42,745 . . .
(Interruptions.) That 1s in the charge-
sheet Since this Government came to
power, the number of crimes during
the first three months amounted to
about 1} times as compared to the
years 1053-56. On page 60 of this
booklet entitled Communist Rule n
Kerala, the details are given and 1
have no ume to read them  After
reading the report of the Governor, I
am convinced that there 1s no depart-
ment 1in Kerala which 1s not corrupt,
more than corrupt—I should sav
(Interruptions )

Shri Narayanankutty Menon (Muk-
andapuram) Is the hon Member
reading from the Governor's report or
from some other document?

Paadit Thakur Das Bhargava: I
have got many documents.

Shrl Narayanankufty Menon: I
refer to the one which you just now
read out (Interruptions )

Pandit Thakur Das Bhargava: I
have got the lawyers’ report; I have
got the PCC chargesheet I have got
the reply of the Government of Kerala
in regard to these allegations and I
have also read this book: Communist
Rule in Kerala I have also gone
through all the hterature supplied by
the other party (Interruptions.)

Shrl Nagi Reddy: I am only telling
him to read it carefully.

Mr. Speaker: The hon. Member is
no? addressing the Chair, He should
loak at me.
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Pandit Thakor Das Bhargava: The
Governor's report is absolutely con-
vincing and there is absolutely no
doubt in one’s mind that it was impos-
sible to carry on the admunistration
of the State in Kerala according to
the Constitution.

Shri Kuttikrishnap Nalr (Kozhs-
kode) Mr. Speaker, it is with great
relief that we saw the announcement
of Central mtervention in Kerala, Peo-
plc of Kerala were suffer:ng from com-
munist rule because even at the very
inception they started regimentation,
discrimination and hquidation. A few
hours after the swearing-in-ceremony,
there was an act of vandalism on the
INTUC oftice The first victim of the
aggression of the Kerala communist
party was Pathanamthirtha Eastern
Estate Workers’ Union Office It was
raided and furniture and papers were
destroyed and the workers were
assaulted Theie were 27 political
murders by the Communist Party in
Kerala, onc for cach month of thewr
reign Labour contributed four lives
m that attempt. One was a PSP
worker and three, INTUC workers.
Gangadharan, a toddy  tapper,
was murdered, Samdas of the
Meloram Estate Mudukayam was mur-
dered and the last victim of the INTUC
was Joseph Three attempts were
made on his hfe. The first attempt
was made 1n March, the second
attempt was made in August and the
third, on 1st September, 1958 Innu-
merable attacks were made on the
offices of the INTUC. The office-
bearers of the INTUC unions were
molested. The President, Mr. B. K.
Nayar, and the Vice President, Mr C.
M. Stephen, were attacked, man-handl-
ed and were about to be murdered.
Another aspect was that there was
complete discrimmnation as far as the
INTUC labour and the other labour
were concerned. In the Sitaram Mills
dispute, five INTUC workers were
involved and about a thousand had to
be sent to jail until 1t was settled on
27th July, 1958. In Arthala Estate,
labour had to resort to picketing
because till then they were picking
13 Ibs. of tea and they were paid the
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minimum rate. But they were asked
to pick 21 Ihs. of tea which they resist-
ed. The armed police was sent there;
300 persons were arrested and women
who had been suckling their children
in arms were separated That was the
agony of the women who suffered for
the:r rights; that was the reason why
you find womenfolk of Kerala joining
the movement and fighting the com-
munist rule :n Kerala Even m the
application of the Mmimum Wages
Act, there was discrimmation. In
places or factories where the commu-
nists had the majority of workers with
them, the enhanced rates were fixed
as uumum wages  That is why,
when this hberation movement started,
1t started with a hartal in Kerala on
12th June, 1959 and it was a complete
success It paralysed trade and indus-
trial hife 1n Kerala It 1s futile for
the hon. Member, Shri Dange to plead
that this movement was engineered by
capitalists

The second maj)or operation was
made by them against the Harijans and
the agriculture labour of Kerala. Nine
familieg had applied for house sites 1n
Kattampalli to the Madras Govern-
ment They made a personal repre-
sentation to the Chief Minister of Mad-
ras, Shri Kamaraja Nadar and on the
strength of this thinking that it will
be allotted to them, they put up huts
Unfortunately, there was the reorga-
nisation of States and when these
people came to power, they were
evicted with police aid on 10th Octo-
ber, 1957 The MLA of that place
was arrested, he was produced hand-
cuffed before the Magstrate They
thought that they could threaten and
suppress the movement 1n Kerala, On
11th November, 1957 there was a brutal
lath: charge and about 300 were
arrested One of the ML.As was
removed 1o the hospital in an uncon-
sclous state  These people justify the
action in Kattampalli with a leaflet m
Enghish called the Kattampals Hoax.
They are very well at their propa-
ganda At Nilambur, Sir, they sided
with the Noilambur Raja and demolish-
ed 300 houses with police aid, with
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the aid of armed poli®®. A wiwong
batylion was posted there Shri Daige
52l that the police will interfere for
the protection of the working class, but
N Kerala, Sir, they interfered for the
Prtection of the monied class; they
Cahnot dispute it.

13 brs.

At Kizhpalll, an mfluential chent of
thy Law Minister wfluenced him and
8rlmed Reserved Police was sent thers
0 demolish 42 houses of which 40
hOyges were burnt  Eleven people
Were arrested there That was on
17th November, 1957. On 19th Nov-~
¢Mper, 1957, at 11.0 Am there was &
lath; charge and another lathi charge

50 r.m 27 people were arrested.

This was, Sir, according to them,
2 hopular government supporting the
POGrer sections in Kerala That is why
the peasantry and the labour sided
With the movement and tried their
leve) best to oust this anti-popular
8%%ernment in Kerala

Su, the Government had prepared

€r grounds Special powers were
8Ven to the pohce They were even
eMpowered to enter schools and do
What they lked All police officers
InClyding head constables were given
SUCh wide powers They cancelled alf
hicgnces They transferred, as a pre-
"Myinary step 854 police officers That
W&, admitted 1n answer to an inter-
Pellation  After that they transterred
7" DSPs, 12 Dy SPs, 33 mspectors
an§ 72  sub-inspectors You must
Werstand, Kerala 1s only a glorified
distriet It 15 called a State, but the
8r€a 15 only 1400 square miles, just
9oubje the size of Coimbatore District,

4t means, practically every D.S.P.
Was transferred, and we had an inkling

3t something terrible was going to
happnen 1n Kerala.

Sir. when somebody made a refer-
°Ce to the molestation of people st
ameli by the Malubar Specisd
Police, Sri C Achuta Mencn, Home
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Minister, said: “You will hear some-
thing biggep from Ankamali”. The
‘Whip of the party, Shri T. C. Nara-
yanan Nambiar, in the course of his
speech, said that Ankamali will be a
battle field. On the second day of the
liberation movement firing took place
at Ankamali. That firing extracted the
lives of seven people.

In spite of all these repressive mea-
sures the movement succeeded because
it was a popular movement, The peo-
ple were afraid of the methods adopted
by the Communists, They felt that
the situation was not safe, democracy
was not safe, life and property was
not safe if thig continued.

An attempt is made to show that it
is because of the Agrarian Relations
Bill that this agitation has been put
up. You must know, Sir, that accord-
ing to the Malabar Tenancy Amend-
ment Act of 1954 nobody could be
evicted in Malabar. As per that Act
ulkudi land and tenancies were secur-
ed permanently. Under the Cochin
Verumpattam Act nobody could be
evicted in Cochin. For the purpose of
bringing in a legislation to give per-
manancy to tenants the Travancore
Holdings Stay of Execution Proceed-
ings Act, was passed in 1948. After
that nobody could be evicted. But
under the Kerala Act of the Commu-
nists eviction is made possible in res-
pect of landlords who own five acres
and less. The result was that out of
a total number of 267 lakh holdings
23'48 lakh holdings could be evicted.
Holdings up to five acres and below
come to 88 per cent of the total num-
ber of holdings. Therefore, Sir, the
peasantry revolted against the Com-
munists because they created a law
by which the peasants were to be oust-
ed and sent away from the property
which belonged to them., They said
that their policy was: *land to the
tiller”, but they enacted a law by
which land was given not to the tiller
but to the intermediaries and the land-
lords.

Ulkudi or households occupied by
agricultural labour was secured in
Malabar District, but they brought in
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an amendment to the Act whereby
certain provisions were inserted by
which they could be evicted. The
population affected by that amendment
amounted to 21 per cent of the total
population i.e., 31-5 lakhs are agricul-
tural labourers living in ulkudies.

Sir, it is futile to argue that this
movement was engineered by the capi-
talists and the monied class in Kerala.
It was a popular upsurge. I may also
be permitted, Sir, to say why students
participated in this. The relationship
between the students and the Kerala
Government was strained, It has a
history of breaking of promises, of
teasing, of merciless oppression etc.
On 24th February, 1958, Rajendran, a
student of the St. Albert College in
the senior B.A. class, got into a trans-
port bus. The conductor asked him for
his fare, He said: “It is a popular-
government, why should I pay?” The
resull was that he was knocked out
and thrashed, The students agitated.
The Deputy Superintendent interven-
ed. He held an identification by
students and he promised to punish
the man concerned. The transport
labour union is affiliated to the
AILTU.C. The Labour Minister was
the President of the union before. He
telephoned the Deputy Superintendent.
Then they staged a strike, The whole
student population of Ernakulam com-
bined. On 26th February, 1958 the
Collector again called them. Before
that, on 24th February, 1958 these boys
were sent for by the Transport Officer
to his office. Some 15 students were
asked to stay and the others were
asked to go. These 15 boys were
thrashed to such an extent that all
their shirts were blood stained. Then
they staged a procession with their
blood stained shirts. That created a
confusion. Some buses were burnt on
that day. The Collector then inter-
fered. The Law Minister also came
in.  Ultimately they were told that
they will be prosecuted for the des-
truction of the buses and they will
have to pay the cost of the buses des-
troyed. They also said that they will
punish only one man. This led to a
hartal, and on the 28th Government



3357 Resolution re:

[Shri Kuttikrishnan Nair]

was compelled to come to an agree-
ment.

In the boat fare case also the agree-
ment was not adhered to. It was
broken. On 10th July, 1958 the stu-
dents staged another strike., 12000
persons were arrested. Shri Kelappan
interfered. Shri Kuttikrishna Menon,
previous Advocate-General of Madras
wanted to square it up. The Chief
Minister refused to have any talk
with him. Shri Dange was saying:
“Why not a round table conference be
held to discuss things?” They are
willing to talk with the Prime Minis-
ter of India, but they do not recognise
Shri Kuttikrishna Menon, ex-Advocate-
General of  the composite Madras
State. He was not respeetable cnough
for them.

This is the type of attitude that they
have. They want a link, but no patri-
otic Indian can be a link to the Com-
munists; that is as sure as anything.
In the boat fare case also, when it was
ultimately impossible for them to func-
tion, Shri Kelappan interfered and an
agreement was entered into. An en-
quiry was promised but nothing was
done, Whenever any movement is
started, the students think that the
communists are their enemy No. 1;
they rush about and burn the buses
because they had suffered very much.
They were molested and beaten and
as such it was inevitable for them
with their immature thinking, not to
interfere in these things.

I have practically given all the
reasons why this is a popular upheaval,
and I do not wish to take much of
the time of the House. It was a popu-
lar movement, and no argument from
the side of Shri Gopalan can make
it an agitation of vested inter-
ests, Shri Gopalan was saying
with all pride that there was no pre-
ventive detention in Kerala. Seven
persons were detained. You will find
that they made certain points in this
House but the facts are otherwise. I
have got a copy of the Mathru Bhoomi.
There were seven cases of detention.
I will be able to give the House the
details about them. On 19th June,
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1959, the Preventive Detention Act
was applied at Chalakudi. Six persons
were arrested at Muringur and Chala-
kudi and two of them were mombers
of the Panchayat Board.

Shri Narayanankutty Menon: It is
entirely wrong information, I do not
know wherefrom he got it.

Shri Kuttikrishnan Nair: The Pre-
ventive Detention Act was applied in
respect of one Arjuna Menon of Erna-
kulam on 19th June, 1959, 1t is report-
ed in the Mathru Bhoomi dated 20th
June, 1959, page 5. Shri Gopalan was
perhaps in Punjab then with the agi-
tation there or he was in Calcutta in
connection with the coming agitation.
But these are facts and the people who
live in Kerala know them. These can-
not be contradicted.

I have nothing more to add. I thank
you for having given me this oppor-
tunity to speak.

Dr. K. B. Menen (Badagara): Mr.
Speaker, Sir, two days before the
struggle was over I left Kerala and
whatever facts I give I base them on
the experiences I went through and
the facts that I gathered and the in-
spirations that I received in the course
of the struggle. There is practically
unanimity of opinion that the move-
ment in Kerala was a mass upsurge
excepting from the communists. Even
there I feel there was a division of
opinion, for, at the National Council
meeting of the communist party held
in Trivandrum, on July 13th Shri
Namboodiripad is reported to have
said that the movement was a com-
munal one, while Shri Ajoy Ghosh
claimed that it was political and all
the angles of it should be discussed.
But that is a very minor affair.

I would like to add that the move-
and was
created by the conditions of the mis-
rule of the communist party in
Kerala. It was spontaneous and it
found its own leader, not a political
man, and one who was not in any
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of the political parties. I would also
ke t0 addy-

&)yl V. P. Nayar: Who 15 that?

My. Speaker: Let hum go on. Let
Nepre not be any interruptions

Dr. K. B. Menon: 1 would also hke
to say that the movement did not
eome all of a sudden. It was not a
Balt. from the blue. The first registra-
tion of protest on the part of the
people was in the hartal of July 29,
1958 while the students’ struggle was
gomng on The hartal was complete
and it woke up the communist gov-
ernment which called an all-parties
conference and soon settled the
students’ strike So, 1t 1s not right to
say that the political parties and the
peop'e of Kerala were not willng for
talks with the communist party or
with the communist government But
m the later struggle that came up,
the feelings werc so embittered that
the people were not in a mood to talk
with the government but they
demanded an unconditional resigna-
tion of the communist party

The next warning was by the Prime
Munuster himself at the Calcutta Press
Conference, and then there were two
adjournment motions in Parliament
Both altered, I suppose, the Govern-
ment 1 myself moved a resolution or
tried to move a resolution I did 1t
not because I wanted the Government
to intervene and take over charge of
the government of Kerala, but because
from the adjournment motions we felt
that discussions in Parliament have a
checking effect on the conditions in
Kerala. My object, therefore, was to
bring about a discussion in the House
so that it may come as a healthy check
upon the mad career of the communist
government in Kerala But that did
not happen The Government did not
respond. I understand the Congress.
The Congress is in power in all the
other States, and it therefore hesi-
fates to interfere in the one State
where there 13 no Congress govern-
ment. They had to take care and
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sense the public. They were also
afraid of the communist attack on the
government if a government did not
take care or convince both the people
as well as the party that the interefsar-
ence was justified. 1 understand ‘1l
that But, I must, at the same tume,
say that had a duscussion taken pimce
in Parhiament, things probably woald
have been not so bad as they turned
out subsequently

In this connection, I would like io
mnvite the attention of the House to
the last telling remark made by Shri
Dange, the leader of the commuaist
party. He said: “This time the Centre
has intervened but the people aze
gomng to intervene last”. That 15 &
very omunous warnming and a chal-
lenge I am not concerned with the
challenge part of 1t, but I am sgure
that the Umion Government and the
people of India will know how to
meet the situation 1 would hike to
tell the communist party that in ine
struggle in  Kerala it was not the
Centre that had intervened first, but
1t was the people who intervened The
people of Kerala, in spite of the re-
peated wainings to the Centre. had
become desperate and despondent ‘md
they started the movement, therefore,
on therr own mmtiative The people
never banked upon Central interven-
tion when they did it. But they did
bank upon the Centre to the extent
that they were sure that the Centre
would not intervene and suppress the
expression of popular will. That is
exactly where the communist party
made a mistake. They thought that a
hberation army could be marched as
was marched in Hungary and in
Tibet We were confident that that
kind of thing will never happen, and
we were also sure that we will create
conditions in Kerala which will com-
pel Central interference, because in
a democracy we should know that the
interference, even provided for in the
Constitution, i ¥ give a de jure re-
cognition to a de facto situation. Thas
is exactly what has happened. We
created the conditions in Kerala and
the Centre interfered both at the
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at the request of the Communist
Party and took over charge, The
situation is today much better off.

1 wish to pass on to another sub-
ject. Some harsh words were said
about the Muslims,

Shri Narayanankutty Menon
(Mukandapunam): Nothing against
the Muslims, but only the Muslim
League.

Dr. K. B. Mepon: I understand, as
far as those remarks are concerned,
they were made on the basis of the
background of lingering memories of
those unfortunate incidents and hap-
penings during the unhappy days of
the partition. But I would like to tell
the people of the north, the pecple
who made those remarks, that those
memories are not there in the gouth
There is not that bitter feeling bet-
ween the Hindu and the Muslm or
the memories of the bitter past bet-
ween the Muslims and the Hindus. 1
have heard in this House during this
discussion the Communist Party jeer-
ing whenever mention was made of
the minorities—either Muslims or the
Christians There is a motive behind
all that jeering. It is to divide.

I would like to tell the House and
those who are not aware of what the
Communist Party has done to court
the goodwill of the Muslims that for
three years consecutively, the Com-
munist Party carried on a propaganda
trying to woo the Muslims and to se-
duce them to demand a Moplastan

Some Hon Members: Shame!

Dr. K. B. Meton: I must tell you m
this connection the important role
the minority Muslims play in Malabar
There are 26 lakhs of Muslims in
Kerala with heavy concentratiors in
aome districts In™some villages, 99
per cent of the inhabitants are Muys-
lims. The Muslim in Kerala is called
the Mopla and because of this heavy
<concentration, the communists thought
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that just as Pakistan was demanded,
they could induce the Muslims of
Kerala to demand a “Moplastan™.
Tons and tons of good newsprint was
wasted for four years by the Com-
munist Party in seducing the Muslims
to make a demand for Moplastan. [
am not reeling this from my imagina-
tion There is a paper, a daily, called
Desabhimani and the back title of
that paper will bear testimony to my
statement.

Then agamn, in the election of
1957-58, the Communist Party cannoet
deny that they pleaded with the
President of the Muslim League,
Janab Abdur Rahman, Bataki Thangal
for an alhance and understaning in
the election. After this wooing with
the Muslims, when the name of the
Muslims or minorities is mentioned, '
they jeer. We must remember that we
should not have too lomg a momory
In politics and 1n public life. We must
remember that democracy does not
mean the rule of the majority. We
must also remember that if we wish
to build up a strong democracy in
India, I may remind you that the twp
giants 1n Asia are in two opposite
camps—China and India. If we are
not able to build up a strong demo-
cracy in India, democracy will be lost
for Asia. If we are to do it, we must
have contented minorities in this
country—Muslims and Christians If
We nurse the back history too long
and too bitterly, we will not be able
to do it and we will be falling victims
to communist strategy and tactics.

Let me pass on again to another gs.
pect of the subject I do not wish to
take the time of the House in repeat-
g what has already been said. I
only wish to draw the attention of the
House 1n correcting one or two state-
ments and also to supplement what
has already been said. Shri A K
Gopalan, in connection with the
Education Act, produced one of the
text-books and  said, Mahatma
Gandhi's name is mentioned in that
book. That is misleading. I have
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here with me & copy of the real report
submitted by the committee that was
appointed to go into the indoctrina-
tion in text-books but not published
Dy the Government. In that report, it
says in 30 many words:

“It is sgurprising that in the
chapter on world-famous persons
introduced into the book which
deals mainly with India, Mahatma
Gandhi’s life does not find a
place.”

In gection 7, subesection (a), the
report says:

“In language text-books of 1858
and 1959, there are a few passages
which tend to offend the religious
sentiments of certain sections of
the people.”

In section 7, sub-section (1), the
report says;

‘“There are certain lessons and
passages in the social study-text-
book and Malayalam text.books
which tend to create in the pupils
mmpressions favourable to the
communist ideas.”

In gection 9, sub-section (1), the
report says:

“Chapters 13, 14 and 15 give
the impression of belittling the
achievements of India in compari-
son with China.”

Finally, in the recommendations, in
sub-section (b) the report says:

“The present social study books
3 and 6 should not be uzed in
1959.60 even if there is delay in
getting those books ready by June,
1959."

In sub-section (c), it goes on to
say:

“Until the new text.book is pre-
pared, the social studies book 2
mey be used, provided that chap- ,
ter € which gives the biographical
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sketches of world famous peracns
is removed.”

I have no time to quote more frem
the report of the text.books committes
and I think what I have said is enough
to show that there was indoctrination
and there was a deliberate attempt
to inject communist ideas and to
praise communist countries at the ex-
pense of our own. I would like just
to add that the Education Act was
not to favour the teacher so much
as for the Government to obtain con-
trol over education and to regimen-
tise education through control over the
appointment of teachers, control over
the selection, publication, distribution
of text-books, etc. and als> through
a strict regulation of the day-to-day
life of the children in secondary
schools. That, in my opinion, was the
objective of the Education Act.

As I said, I do not wish to enter
into the causes that brought aoout the
mass upsurge. I agree with those
speakers who said that the inass up-
surge was the result of deliberate and
determined effort on the part of the
Communist Party to subordinate the
Governmental machinery or the ad-
ministrative machinery to party or-
ganisation at all levels. As a result
of it there was a growing sense of
insecurity in the State 1 ~ompletely
agree with that.

But very few people have stated
how the Communist Party went about
their job of subordinating the ad-
ministrative machinery to the party
organisation I would like to say in
that connection that three institutions
were set up in the villages. One was
the party cell. As soon as they came
to power these party cells were set
up in the village with party bosses.
The party boss has free acress from
the lowest village officer to the top
man in the Secretariat, including the
Minister. It is easy to understand
how under -those conditions the party
cell boss becomes the boss of the
village. He would interfere, intervene
and mediate in every dispute in the
village and Lis award is final because
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no officer, however high, would dare
to ignore him That was ore mstitu-
tion. The second institution to which
reference has been made frequently, 1s
the cell court

The third institution, more danger-
ous to public interest and public safety
was Agiprop, the voluntary corps. The
name was mnvented by tue Com-
murust Party itself *“Agi” means
aghtation and “prop” means propa-
gends So, “Agi-Prop” means agitation
and propaganda That 1s the name of
the voluntary corps I do not know
whether that institution exists in Eas-
tern Europe, or in the Communist
countries, but 1t does exist in Kerala
This Agiprop voluntary co:ps 1s an
invisible, underground, unorganised
voluntary corps which can be mob:-
lised at short notice and made to
function as troops in times of eme:-
gency This Agiprop has completely
displaced and sterithzed the pohce
This Agiprop would go to tne \illages
in the police van and tell the pelice-
men whom to shoot, how to shoot and
when to shoot Thev travel in  the
Jeep with the policemen and teil them
whom to beat. how to beat and when
to beat It 1s the same Agwprop that
goes as agent provocateur in throw-
ing stones at processions I know that
when I courted arrest on that proces-
sion was thrown from the Common-
wealth factory a few carpenter's chi-
sel It was done by the Agiprop All
these things are done by the Agiprop
And 1t 15 this Agiprop that has com-
pletely, as I said, sterilized the police
and took over the charge of the gov-
ernance of the State.

In creating a situation of that kind,
iIn my opinion the Government has
completely abdicated it authoritv to
the party In a situation of that kind
there 15 absolutely no safety for any-
body The willage felt their life
insecure; their houses could be looted,
their property destroyed ard their
womenfolk raped And no policemen
would interfere And it the court
does punish the culprit the Munister
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will unmediately interfere and remit
the fine or cancel the punishment

Under those conditions, you ean
understand what amount of safety we
had in Kerala. In this struggle in
villages, as Shmn K N. Munshi has
stated 1n a small brochure, the vifla.
gers were having an absolute civil
war, if I may use such a term. I
will cite only one instance. In Kal-
lada village there was absolusely no
vafety There were street fights going
on, there were murders taking place
There were things gomng on there
which cannot be imagined except by
a person who was on the spot and who
was going through all this kind of
cxperiences

In this connection, I would like to
point out one more fact There were
seven shootings out of which four
were brutal. blood-curdling. unpro-
voked, unauthorised, unnecessary and,
certainly, avoidable In these four
firngs the blame was thrown on the
MSP 1 have information- and I am
sure nobody will contradict that infor.
mation—that all these unprovoked fir-
ings were done, or carried on, by 50
MSP men who were recruited on the
cve of the struggle by the “ommuniat
Party from 600 MSP men who were
discharged in the 1946 strike by the
Madras Government during Rayaj's
administration That strike was alleg-
ed to have been Communist-inspired.
Whatever that be, 600 men from the
MSP were either asked to retirg or
were discharged or somehow they had
to go out of the MSP From out of
these 600, 50 men were recruited by
the Communist Party on the eve of
this struggle And I have information
that these 50 men were responsible
for most of these firings and mest of
these lathi-charges on women

Here T must mention uye Sub.ins-
pector, Shri Balakrishnan, who jn the
presence of the Collector, in the pre-

Who thronged the gates of Trivane
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drufn Collectarste He opened lath
chazge pn womnen without getting the
enbess from either the Collector or
the DSP. (Some hon. Members
Shame, «hame) when the Collector
snd DEP of Trnvandrum went to
Government, (Interruptions).

WMir. Speaker: Let us hear what he
INyS,

Dr. X. B Menon: And when they
want and represented matters to the
Minister of Home Affairs, the Minister
is reported to have told them-—and it
has also come in the papers—that if
the Cellector and the DSP did not
like wint the MSP did and if they
thought that the MSP could not be
controlled, they could resign and geek
-employment elsewhere It s this Shri
Balakrishnan that came m conflct
with the palace guard when there was
a free-for-all fight between the palace
guard and the MSP in which more
than 12 MSP men suffered gerious
injuries.

How under those circumstances can
we say, or can We claim, or can any
Government claim, that there was law
and order and Government was being
carried on under normal conditions
when the Government itself could not
control the MSP that was supposed to
be under their charge> I 1o not
blame the whole MSP, the whole force,
but 1t was, as ! said. a deliberate at-
tempt on the part of the Communist
Party and the communist government
to recruit specially these 30 men who
were their erstwhile sympathisers into
the MSP in order to commit this kind
of violence in Kerala 'That is by the

way

Now 1 wish to conclude bv giving
my essessment of the s.tuation 1
have siready said that .t was a mass
upsurge in which the mass found its
own leader It was, I must assert,
extremely non-violent Whether you
agree w'th satyagreha as an instru-
ment of expression on the part of the
isrge mass of the people or not—
1 am not interested in a theoretical
dlscussion on that topic—I still claim,
and I claim it from my expetience,
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that in spite of the brutal Jathi charge
on women, in spite of the unprovoked
firing on children which happened in
Changanasseri by policemen without
the orders of the magistrate, in spite
of the throwing of chiseis and stones
at processions, in spite of all these
provocations, people remained abeo-
lutely calm without moving a finger
Here we must remember that when
our mothers and sisters zre beaten up,
1t 153 not easy for anyone to control.
You do not know the instance of
Flor; who was murdered She was a
pregnant woman, mother of five child-
ren, would have been the mother of a
sixth one 1f she was not shot down,
she was shot to kill and fell dead with
her hittle child on her hip.

I have gonc and seen those places.
I have seen the House where a sleep-
ing man was shot at 1 saw the
police firing through the window el
the tile which was broken and is stilt
broken by the shot I could seec that
The man, just a few days back got
married. It was past 930 in the
evening when he got up on hearing
the sound As soon as he got up he
was shot and he died on the spot.
‘When I went there ten or fifteen days
later I saw the mat on which he was
sleeping, with the blood-stained cloth
spread on 1t and the mother sitting
and still weeping 1n that room—after
ten or fifteen days It 1s not easy for
anyone tn forget these kinds of
experiences in life It 1s not easy to
forget that Floti, poorest of the poor
and humblest of the humble 1 went
to her house She has a thatched
house, hardly ten fect square It 1s
made of bamboo and worn kajjan
leaves One has to creep into her
small hut It was that Flory, who
was carrying the basket of fish from
the sea-shore and who, when she was
trying to escape from the shell show-
ers, was shot in the abdomen She
fell and she died

There 1s another instance that I
have seen Here again, a lttle boy,
18 years old, was shot dead Whea
I went and enqured I was told that
his mother was not at home when
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this happened. She has gone off her
hesd and is crying for her child roam-
g sbout the whole place and not
Rnowing what to do and where 1o
go. These are the memories which
eannot be wiped out so easily. These
are memories which will live and
last with us for a long time Are
you then surprised when the hon.
Prime Minister said that the country
was divaded 1mnio two  water-tight
compartments with no link in bet-
ween? Not only the hon, Prime
Minister but God Almighty even
eould not havc¢ brought them toge-
ther. The people refused even to
#talk to the Chici Minister or to have
sny talks with the Party. Their
enly demand was that they would,
under those conditions, consider only
the draft resignation of the Govern-
ment. One can understand how bitter
the feelings must have been under
those conditions when people were
not prepared even to talk to the Chief
Minister.

Now, if the Centre had not inter-
fered, we probably would not have
fallen at the feet of the Centre. As
1 said, we were only sure that there
will not ‘be a suppression of the
popular will on the part of the Umon
Government. Rivers of blood would
have flowed. There is a hmit to
satyagraha. There 1s a limit to non-
violence. When people on a mass
scale are provoked it is impossible to
control—and I think it is a complh-
ment to those who led the movement—
that they were able to control mass
emotions and expressions of mass
passions.

Mr. Speaker: The hon. Member's
time s up.

Dr. K. B. Menon: 1 will just finish

I wish only to say that Kerala
foday is free. People feel free and
asfe of their lives. But I would like
%o say that the issue of Kerala iz not
an lssue of Kerala alone. It is not
oven an issue of India. The issue
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goes even farther and is far ‘grogter.
It is an issue of democracy versus
dictatorship. We, in Kerala, have
fired the first shot and we have
won. Allow us to consolidate
the position and we will do it. The
only thing is to avoid unguarded re-
marks. Please do not try to create
any division in Kerala. This is -not
the time to talk of Christians,
Muslims, Hindus, Nairs and Ezhavas.
We only want a consolidated opposi-
tion in Kerala, which, 1 am sure, we
will have because the people, who
have made this sacrifice, particular~
ly, the women, who have played such
a big role in the Kerala conflict, are
not going to permit the politicians to
fool them away or to play any
foolery with them. But, as I said, our
request to the world outside and to
the country outside is: Please do not
interfere and please allow us to con-
solidate the position. Now if Kerala
18 lost, India is lost. Therefore my
last request 1s: bear with us, sym-
pathise with us, understand us and
help the cause of democracy. If I
may speak for myself, my loyalty to
democracy is greater than my loyalty
to anything else and if democracy is
lost, human civilisation is Jost, all is
lost.

Shrt Narayanankutty Menon:
Mr Speaker, Sir, when the second and
penultimate act of this gsordid and
tragi-comical drama of Kerala is being
enacted, I was reminded of the classi-
cal story relating to Medieval Europe’s
justice, namely, when the man, who
was charged with no offence, was
convicted to be hanged and when he
was mounting uopn the galiows he
was asked by the janitor, “What is
your last desire?”, he said, “Sir, my
only desire is to know why 1 am going
to be hanged”. Today I feel that when
the Presidential intervention in
Kerala is sought to be approved by
this House let the hon. Home Minis-
ter or the hon. Prime Minister tell
us why they intervened
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the frst day the hon, Home
Mintster said that the intervention
was gupposed to be based upon the
Governor's report But the hon
Prime Minister, when he spoke, had
nothing to say about the Governor's
seport. He sald, “We were driven to
a situation where there was no other
alternative but to intervene” If jt 1s
on the ground of the alleged Gover-
nor's report that the intervention has
been effected, I can pomnt out to this
House that every sentence of this
report is a fabricated affair because 1t
speaks against the figures that have
been given by the Government pre-
viously

Some of the hon Mmisters, espe
eially, the hon Deputy Minister, Shri
Thomas, began to substantiate the
allegationg contamned in the so-called
summary of the Governor’s report
I beseech that the Governor, the coun-
stitutional head of the State, when he
gives a report to the Central Govern-
ment, should have consulted the
Ministry I am not saymng that the
report should be framed m accordan-
ce with the advice of the Mimstry
but 1s it not fundamental when
allegations are made against a minis.
try that the Governor at least gives
an opportunity to that inmustry to
reply to them and take into consi-
deration whatever that Ministry has
got to reply? That was not done mn
this case What was actually done
was that the Kerala Pradesh Con-
gress Committee President came to
Delhi and gave a charge-sheet-turn-
ed.memorandum to the President
which was sent to the Governor 'The
Governor did not show 1t to the
Mimstry On the 20th morming, 48
hours before the imntervention the
Chief Minister was called by the
Governor and was asked to reply to
the charge-sheet that wag seen in the
news-papers  Of course, no reply
oould have been given as there was
no time for a reply but a reply was
given to him

As far a3 the Central Government
was concerned, I will take point by
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point and prove that what the Gover-
nor is alleged to have said was
totally untruthful. I maintan that
the Governor has not smd that It
has been put into the mouth of the
Governor at Delli and every point
that has been raised 1s untrue I will
refer to the case of the Coir co-opera-
tive The Governor, the constitution.
al head of the State, says that there
wags & Congressman, who was a coir
special officer He was removed by
the Communist Minmistry because he
wag not a Communist He was the
proper officer and there was an alle-
gation Documents, which were
given by the KPCC President him-
self just a few years before—until he
became the polticel turncost--spesk
for themselves that what the Gover-
nor says is not true I will read 1t
out You have all read the Gover-
nor's report The report says that a
particular officer was there, he was
a proper one, he was a Congressman;
the Communist Mmistry removed
hun and he was looking after the
affairs of the Coir co-operatives

1350 hrs
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well Mr R Sankar, the KPCC
President who signed the memoran-
dum which was submitted to the
President, and which has been quot-
ed verbatim by the Governor and
adopted in his report had in 1858
given a memorandum to the State
Government, signed by himself 1
sha)]l just read out one or two sen-
tences from that memorandum in
which he alleges

“The expenses incurred by
Government on behalf of these
Societies is out of all proportion
to the results achieved”

These were societies belonging to the
Congress
“Government have given
grantsin-aid in favour of these
Societies. These grants have
been squandered away for want
of efficlent supervision or
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‘Foisd riated without beéing

The Coir Special Officer was
.given absolute freedom in the
matter of appointments to the
stal! of the Societies from the
very inception of the Scheme.
This hag given rise to nepotism
pure and simple on the part of
the Coir Special Officer. Instan-
ces are numerous. We content
ourselves by pointing out only
some of them.”.

“This was what Mr. Sankar said in
1655 just after he was shouting in
Kerala that the Congress would have
to be buried six feet deep. When he
was borrowed as the head of the
KPCC, he wanted some excuse; he
wanted to devour what he said in
1855, and come before the President
and say that this particular officer
was suspended unjustly.

Another unfortunate thing huppen-
ed. Immediately this officer was
placed under suspension, a new offi-
cer was appointed. The very same
organisation of which the KPCC
president, Mr. Sankar, was the pre-
sident, wrote a letter congratulating
the Government:

"The Travancore-Cochin  Coir
Producens and Dealers Associa-
tim rejoices at the steps taken
by the Government of Kerala to.
wards reorganisations of the coir
‘co-operatives aimed at the pro-
tection of the industry and coir
producers and congratulates the
M(I) for removing Sri K. Karu-
nakara Panicker from the post of
coir special officer on the basis
of the innumerable complaints
received. including those from
the association and extends felici-
tations to Sri P. K. Nayar on his
appointment as coir  special
officer.”.

This was what Mr. Sankar said then.
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Even though Kerala i noterlems
for this kind of political t;::mem‘,
yet there is a limit to the - iy
borrowing certain allegations made
by people however responsible those
people might have been passed ws
in 1955. The Governor, the Head of
the State in Kerale sends a veport o
the President, on the basis of which
action was taken to intervene, but
he did not have even that respect
for truth which the KPCC president
had to truth, because immediately
this officer was suspended., an act of
which the Kerala Government is
charged just now. the Governor says
that it was just the diabolic tactics
of the Communist Party, because
that officer was not a fellow travel-
ling officer.

The second thing which the Gover-
nor has said is in relation to e
toddy co-operatives. Shri A. M.
Thomas who knows well the toddy
lappers and their communities
just repeated the charges made by
the Governor. How untruthful these
allegations made by the Governor
and Shri A. M. Thomas are will be
evident when ] show that none o
these co-operatives have contributed
a single pie to the Communist Party.
And this has been vouchsafed by
independent people who have gone
there and testified to it. I shall just
read out a few sentences from a spe-
cial correspondent’'s report. The res-
Pected stafl correspondent of The
Hindu went and saw how the cb-
operatives were working. That itself
is a glaring example to show how the
picture about the working of these
co-operatives haz been distorted and
What the intentions in the minds af
those people sitting opposite ave
because they in their fold hed only
the erstwhile disappointed toddy
contractors and did not like -the -
operatives at all. Mr. Rangaswainy,
the staff correspondent of The Hinda
ways :

“I visited Anthukiad Toddy-
Tappers’ Co-operative Society in
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Tyichur and the success which
. has attended ifs SGrst  year of
is truly phenomenal....
thoussnd and four hundred
in Trichur have been
monopoly of tapping
toddy, for the toddy

twice what they
with difficulty from
tractor. The monthly
of the tapper, which he
regularly every week, 1s
doubled. Besides, he gets
th's wages ag bonus and
er three weeks’ wages in
of annual holiday. He gets
the maximum dividend of 7§
per cent. On the psychologi-
cal front, it has brought a tre-
mendous change. 1 asked a tapper
how he felt now. He said his

TTEY
i

d

relieved because he had no longer
to go and appear before the
private contractor for his wages
and submit himself to all kinds
of humiliation. Previously, he
was obliged to remove his head-
gear,

The co-operatives do not make
any contribution to political par-
ties.”.

In the face of this patent truth that
no co-operatives made any contribu-
tion, how can such an allegation be
made? Then again, the phenomenal
success of the co-operatives which
enabled this particular community
of about four million people in
Kerala, who were suppressed by the
toddy contractors and the so-called
Congressmen so far, to raise their
heads and have their own living with
en additional income, became an eye-
sore in the eyes of Shri A M.
Thomas; this was an eye-sore in
the eyes of the Congrest who
have been studded with the 350
disappointed contractors who were
out to finance the entire agitation
‘when it started, because the agitation
started with picketing of the toddy
shops run by the co-operatives,
though, at the same time, they were
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patronising the arrack shops which
were run by the Congressmen
opposite. That was how it started.

An Hon. Member: Shame!

Acharya ‘'Kripalanl (Sitamarhi):
L thought the money came from

America.

Shri Narayamankutfty Menon: I shall
presently come to the hon. Member
and to his spirits.

Another classical example where
the Governor did not have the sem-
blance of a respect to truth is regard-
ing the police .omcer story. The
Governor who had access to the
entire documents of the Government
says that because a particular district
superintendent of police wag not just
obeying their orders or dancing
according to their tunes, his promo-
tion was prevented. I ask at least
the Home Minister to have some res-
pect for truth. For seven years,
because this particular officer was
charged with the most heinous mis-
conduct that a police officer and a
citizen could indulge in, successive
Congress Governments—so many were
there in Kerala—did not recommend
his name for the IPS.

When the Communist Ministry came,
the Home Minister Shri G. B. Pant
told the Chief Minister of Kerala that
his name should be recommended;
and in pursuance of that pressure of
the Home Minister, the Chief Minister
had to recommend his name. It was
the Communist Chief Minister who re.
commended the name of this particu-
lar gentleman; if you call for the con-
fident records of this man, you will
kno¥ that every sentence of what the
Governor has said is untrue, because
it was your Government which did
not recommend his name, and it was
the Communist Government which re-
commended his name. These are the
three cases.

Now, I come to the last part of the
Governor’s report. .

Mr. Deputy-Speaker: There is one
thing on which I have just to appeal
to the hon. Member. 1 have been
listening to the hon, Member and I
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[Mr. Deputy-Speaker]

find that the language that he uses is
rather violent......

Shri Narayanankutty Menon: I shall
be mild.

Mr. Deputy-Speaker: That is not
fair, and most particularly, in a House
of Parliament, the ingredients of
democracy do require that he has to
be moderate, and he has to show
toleration. He has alleged falsehood
on the part of the Governor by say-
ing that his report was false, this was
untrue, that was untrue and so un. I
was just waiting to see what he was
bringing forward to prove that un-
truth, and he said that some respect-
ed newspaper agent had said that. I
shall have no objection if he believes
that man and feels that his report
was true. I have no objection to that,
but there will be other people also
whom I believe, who say that the
Governor’s report is true and who say
that what the Governor said was
correct and not what the newspaper
agent said. Opinions can differ. We
cannot be sure of the one thing or the
other. The hon. Member might put
forward his viewpoint. I have no ob-
jection. He may say whatever he
likes, but at least the language used
should be in kecping with a House of
Parliament.

Shri Tangamani: What about the
district police superintendent?

Shri Narayanankutty Menon: I was
not referring to the Governor’s report,
when I quoted the correspondent. I
was only replying to Shri A. M.
Thomas.

The Governor has said in his report
that there is a loss of Rs. 4 lakhs
because these contracts have been
given. I am contradicting him by the
figures given in the budget of the
Kerala State.

Mr. Deputy-Speaker: He might say
that. I do not object to that.

AUGUST 20, 1959
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Shri Narayanankutty Menon: In
1956-57, the total Demand in respect
of excise collection was Rs. 1,17,64,878;
that was in the previous year when
the contractors were running the show.
In 1957-58, for the first time, they
were handed over to the societies,
and the budget figures show that the
demand was Rs. 1,24,81,214, out of
which Rs. 2,10,623 were collected,
whereas in the previous year only
Rs. 87,903 were collected and the rest
was default. In 1958-59, the total
demand was Rs, 1,28,64,589. That is
the figure. But even the Governor
says. ...

Shri A. M. Thomas: Since my state-
ment is sought to be contradicted, I
may just say thatl it was only some
shops that werce entrusted to the co-
operatives; the other shops which
were not entrusted to the co-opera-
tives fetched a higher amount. It
was admitted by the Kerala Govern-
ment in the Legislative Assembly that
got Rs. 4 lakhs less from previous year
by entrusting these to the co-operative
societies.

Shri V. P. Nayar: Let my hon. friend
produce that statement; and let him
read the budget papers.

Shri A. M. Thomas: That is an ex-
cellent method!

Shri Narayanankutty Menon: The
imagination of the Governor has tra-
velled beyond the imagination of Shri
A. M. Thomas. He also says that in
the coming year, when the whole of
the toddy business will be handed
over to the co-operatives, there will

be more loss. But one has to admit

that till 1957 the demand was only
Rs. 1,17,64,878, and the collection was
small; but in 1957-58 and 1958-59,
there has been a steady increase as far
as excise revenue is concerned. That
cannot be denied. I have already sub-
mitted the basis on which this has
been handed over to the co-operatives,

I will come to the other side of
the Governor’s Report.
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#5) Witka Siagh (Axamgerh):
Doy he deny that the income from the
loddy tappers’ co-operatives has gone
lo the Communist Party?

shri N Menwen: I
will deal with the Governor’s role in
submitting & report as the constitu-
tional head of the State. He can make
<11 allegations he has to in the Report
But everybody legitimately expects,
and trutitfulness and fairness demands,
that the other gide of the picture also
should be given in the Report It
you look into the state of affairs
which prevailled in Kerala, you will
find that the Governor had not even
one word to say against the agitation
the way in which the agitation was
built up, how law and order was vio-
lated, what were the difficulties that

_the Government was envisaging and
what answer the Government had to
give to the charges. One sentence is,
of course, there 1n the Report to the
effect that it is possible that the Gov-
ernment might be able to answer and
explain away all these allegations in
a plausible way. But he just rehes
upon surmises and he had not even
the courtesy to ask the Chief Minis-
ter to answer that Considering the
type of agitation that was built up
against the Constitutional authonty,
with the declared aim of overthrow-
ing the Government, if the Governor
as the constitutional head of the State
had not a word to say agamnst it, cer-
tainly he cannot be expected to have
acted impartially as far as the situa-
tion in Kerala State was concerned

I will cite one instance—because
much has been said about it—con-
cerning the police firings and violence
that was “incipient” there—what
the Prime Minister himself called
‘incipient violence’. Here is an edi-
torial of a paper Deeprka, a Cathohe
paper which was supporting the agita-
tion, and which was the spokesman of
the Liberation Front. It ig dated 12th
May, 1959, 30 days before the firing

respect of Kerala

Deepika, the organ of the Catholic
Church, said:

“Is it wrong in these circum-
stances if we think in favour of
being prepared even for shedding
blood?”

Then it says in the last paragraph

Shri Kottukapally (Moovattupu-
zha) Was the article in Malayalam?

Shri Narayanankutty Menon: It is a
translation I will place it on the
Table ot the House.

“Ankamal: 18 the place where
on the spur of the call for the
formation of a volunteer corps,
five thousand young men nstan-
taneously came forward and lined
up Consequently, it 1s the place
where the Government have im-
tiated measures for suppressing
the school-closure agitation  Last
Friday when most of the menfolk
had been away at work in the
fields and other places, a posse of
MSP and local police entered the
houses at Pulliyanam, a place
near Ankamali, started intimidat-
mg women and children. The
Church bells began to toll and
people collected like flood waters
when the police party left the
place taking with them those
whom they could lay hands on.
As a case 18 pending against them,
we do not want to say more
about it. But the beating they
were subjected to does not form
part, however, of the case of the
Jaw. That was part of their tactics
to intimidate the people generally
and to crush the volunteer orga.
nisation. But Ankamali people
proved that such measures really
unify and enthuse them. A big
crowd armed with spades., knives,
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{8hri Narayanankutty Menon)
"pick-axe and other implements
the police station and
consequently (here was no further
" beating. What is more, the
arvested persons were produced
in the court without loss of time
and at once left on bail..”.

Shri A. M. Thomas: What 1s there
in that?

Shri Narayanankutty Menon: I will
place it on the Table. This document,
the translation with the original, was
given to the Prime Minister when he
visited the State

Shri Kalika Singh: Was it written
by the Communist Party? (Interrup-
tions)

Shri V. P. Nayar: The Communist
Party cannot change the original.

Shri Narayanankufty Menon: Facts
are sometimes unsavoury. In their
own anxiety to start the liberation
struggle and overthrow a constitu-
tionally elected Government, they
forgot that these things would see the
light of day and come before the light
of reason and the light of the people.
That is why they were so much
agitated.

Shrt Keshava (Bangalore): Who is
the author of that book? A question
was asked to that effect It was not
answered.

Mr. Deputy-Speaker: If he docs not
answer, can it be forced out of him?

Shri Kalika Singh: Yes
Mr, Deputy-Speaker: No, the hon.

Member should remain content with
what he has said.

Shri Sadhan Gupta: You extend his
time. He will answer.

Shri Kallka Singh: Let it be placed
on the Table. (Interruptions).

Shri Narayanankutty Menon: Only
the people of Kerula knew what was

respect of Kordly M

the type of agitation, what was the
proclumed object of the agitation and
what was its intention. I will gquote
the supreme eommlndet of the Hh-
ration Front..

Mr. Deputy-Speaker: And then
conclude. vy

Shri Narayanankatty Memsm: And
then 1 will conclude. The supreme
commander, Shri Mannath Padmana-
phan, in whose company the Prime
Minister’s Party is now, speaking at
Thiruvalla, is reported to have made
a reference to the Kerala Agrarian
Relations Bill and said:

“It is not possible to send back
alive whoever comes saying that
excess land will be taken away.
That is why I am sorry. My wish ~
is that all including these Com-
munist Ministers should be alive.”

That is the view that has been taken
py the leader of the liberation

struggle concerning the Agmrian
Relations Bill.

Shri A. M. Thomas: By whom was
st reported?

Shri Narayanankutty Menon: It is
reported in Desabandhu, their own
paper. (Interruptions).

Mr. Deputy-Speaker: I would
appeal to all sections of the House
that they should have the patience to
hear. One may not like one speech
or the other, but this is for all sides.

I am sorry that these interruptions
are continuing.

Shri Warlor (Trichur):
are included in it.

Ministers

Mr. Depnty-Speaker: Hon. Members
to my left cannot complain on this
score.

Shri Narayanankutty Menon: In
conclusion, I will refer to what the
Prime Minister said about Congress-
men participating in token satyagraha.
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How they conducted the satyagraha has
boen reported in all the papers
thooughout India. They were organis-
ing a liberation struggle with the horse
of Shri Mannath Padmanabhan with
§0,000 or 1,00,000 people marching to
Trivandrum, capturing the collectorate
and the Secretariat, removing the
Ministers from their chairs, planting
torches on their heads and making
them run in the streets, and then
capturing power. That was the inten-
tion. But as far as the answer to the
Prime Minister i3 concerned, I leave
it to the people of Kerala to decide
what was the type of satyagraha that
was carried on, what was the way in
which the struggle was carried on, how
many buses were burnt and how many
people were beaten. I pose this ques-
tion to the Home Minister: assuming
that all the arguments advanced by
the other side are taken for granted,
in a democratic country with a Con-
stitution, when a party has won the
elections—you may accuse that party,
you may accuse the Communist Party
that they have committed the worst
crimes,—when a Party has been
elected und it has got into power, is
it possible for anybody to declare a
war on that Party and remove that
Government by unconstitutional
means? Are you prepared to follow
the same logic as far as the interpre-
tation of the Constitution is concerned?

I conclude by saying that this 1s only
the second chapter of the drama 1
agree with Dr. K. B. Menon that by
Centra) intervention alone the affair of
Kerala is not finished. The other side
may laugh on behalf of Government
when we speak, but 1 only wish the
laughter lasts till the last nomination
paper is filed for the next electtons I
am sure the people of Kerala, in spite
of the ‘mass upsurge’, in spite of the
fact that the Communist Party got only
30 per cent. votes—that is what they
say—will know whom to vote for
Now, the Governar says that all those
who have voted for the Communists
have weaned away. But then why is
there this frantic scare on the part of
the Congress Party, going and embrac-
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ing the Muslim League and the PS.P.
and all and sundry and trying to make
a hotch-potch of political turncoats to
face the Communist Party in the next
elections? Why this quandary if the
Communist Party has lost popular
support? If the Communist Party 1s
not going to win the elections, why the
frantic seagch to embrace the Muslim
League, which the Prime Minister
characterised last year in Kerala as a
‘dead horse’ which had to be put only
in a historical museum?

The real decision, whether this
Resolution is passed or not, will have
to be taken not by arguments in this
House; the decision will be taken by
the people of Kerala, and the people
of Kerala know it

Whether those parties who set fire
to the pages of the Constitution were
right or not—that decision must be
finally taken by the people of Kerala.
Let us wait for that day of judgment,
when the people of Kerala will give
their judgment

it TR . TSy Ay, faey
¥ cfoere 6 ogelt e wgfaee oodf
¥ A Sweer ¥ Al ¥ qares gé
4t | 37 & fad g % g waET av
fir & shraer-fardnft 17 & wad sy
N, W fie fedslt QS & oo 3§
T T § N T aw 2w s
mIer ¥ a7 arfaa w3 fie aeay
T & A7 dleaer &) o & @ W
ok g A9t ¢, wig avofae 3y
§ us wiewd ofods &@ w
s qowy warl W sy ey § 0
Bfiew 3o ATe & W F wefredt &
e ¥ a3 ' §) wr § fe stweey
W wegfasw vy arw A qwy o
g +ff w7 § fr wfaee wofe-
wdrardy € ww ¥ afeqepEt §
gfivar wff & &Y agw aa, afcfeafo
farerlt ot wewr on®, ware wegfree oéf
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(€ =t}
vzl s fe mfadfere & gk
W wx aft o0 i feReeiae
s fir srfordfiore wt swe § fewdee-
far wre fx ordt wre fx wfeefore
e mfefgz B odf @ wegfee
ot Y gy awdt , s e erdt gt o

T wgy, A wrdw § e
o § wifre d oed
wifrr & & fad o W @ o
v T W Wi Y T e e,
mi‘ﬁﬁm. mmml
e { g ¥ it R dr v At
TiNggmrgn A wIw
afvomr o qga ff dvwr & T &
o T §, e wd A
W wrgfree ol & fod worar § s
WY sfiree avet & qroy ey AT §
71 wrd § fa egfree ot 3 we-
#ra g #Y Tq F1 gt AwEY
¥ o ot aw e € faar o
¥ e ah g TE O 8,
o A I N oqaT F A s
a¥w wafea fom, fow & o &
st woQ See ¥y fn oY 3y WY ag
AT AT &, I A wT a9 | )Y
M evaed A T ¥ wdy ey
we o g —

‘“The admunstration of the pro-
blem State 15 a job; 1t 1s indeed
difficult The real difculty 1s the
fact that he and his colleagues
have to work wittun the frame-
work of the system which includes

several regulations and procedures
which are not to their liking ”

e wr wfewr o Frew s
& W dww o § fa form & e
N e A A axw WE, o
Y@ ah W T dew wewd §
wufr ot & Wweew o Semd W,
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wre steer Wy & wlw
fwﬁufﬁﬂ'lﬂh"i"ﬂi}ﬂh
T dfvar wre K worar § 7
oy ¥4 g § 6 Tt Wi aTeTe
& &7 & or W g wrf@-aw
wwmy-ar e wiigd, faelt e
wC WX Y T qudan, d avww
& T N i ot TRy
T W F ¥ yrpr | e F O A
@ Wy faer fear wn e @
aar ¥ geadt fivar v o A
geony Bow wererss 0w 9o of)
@, TR dA-NEg ww fod T,
N e ad FsA R

Wi gk 34 far wise ot o
WTHYSAT HX @ G | F W7 SAEG %7 H7E
YT TR SAA% 70 § 9 A W
arf Wt A § s gAT AT § &5 T
sHT R ER & fai & gk A
€ fAeT O § | BT EHE T WA
EA e W (A qg A wgA X faeme
g8 7l R fiv dxw F seqfee ar@
# o gg g, ag T ¥ I<g T4 A
woft & g) gaT | Fea Y wTdE & T
§ dw-ndq aff srw fed ad, W
o€ G-awi WY o ¥ Praifirer g Foa
T, fedt & wrr fear w3 A
w7 v 5 uTT Sl qEse Wy
Feyfres ¥ TR, e forg 7 d-
w1 & wgd W Aff w1, vg N R
&7 fgrn af @ AT | ag fRdy
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et wgrak 1o e e @
aogd e feadt & gy & fod xu
# wifodr wr Frafor fisar, S
A 7 reer F e fiv orgt it 3¥ g
1w e w7, WY PR e ardd
¥ v aff wd §, @ e
qEt ¥ fadrlt &, agr WX Jfw q@-
ol o w4l ag Aifg ame o @
o arefr &t Wi e geads vt o ¢
Wrew o wegfrer i 7 faanfadt e
wrfeat ww Wi wogd o Mfeai
war{ 1 &z § fie oy 7 gfew qrferdt
wyfre @t ) swgw v ¥ faq
o 1 ¥ Srgw §, f & 7
vz ¢ e G fedt sTeend &
wR wifee-faddl  SageETs
Wi ®TAT qT, Y TR Iq@ W way
& TG Ty | W § FTRATA FAA
qeafral & & A @, g
T O ft F  ®@F FE |
wqn ¢ 1 IO 38 Twaw g€ | wyfredt
4 g o7 v e aegd B o
-t & W gfes 2w @ | T ag
wrewrA frdy qiafe wrar ? agar
qfers W BT W T
FOFTT BT FIEEAT § W qwgly wY
o hwT RIT WO @ W, Ay gfe| A
gerART Y fiwar | dare fae § w3
gaT ? wadde v § wogw ? gfew
o Wt @, S I e o
¥ figll T3 e Wit 4 W g fadndt
£ T 9 Farlt aersa wt e
wrerT a7, ag gfere Y forfory wiv forew-
AN @ AT 1 R A AT R
o AR & qEr fr oag a wegd
# ToETT ¢, g4 Ao ) wER ¥
fars fA P’ WA T e &
wegfre &5 § gt §, wwiad & o
FEITW 9T AT 97 O QF T 6 g8
oY TN ¥ BT 4T gu K@ ™
st v T fe wfk qw wRR
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TE % TAGC A AT § | WO A WY
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worgdt #t var ¥ e, Y o Wyr
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o fedt ol 7 sy A fear-
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oY operar w1 ST I fedy WY o ayr
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¥ 2 1

o Al e A Y E
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w9 & T 7Y 9 997 W} foT waw
A ¥ 7 wran ¥ af fie ag s WY
X W e agr AT AraT R
2 sl ot ag yw widr § T
T qq A7 4 SheaeAar § ¢
WT AT A § Ay §, @ o o)
ATTAE Ty T BT IE 6
Wi g e 0 & fod i ey
AT | I A WD ¥ vy fw
e T Afag 1 aga el
s W , 70 fodt 7 ag i v
fe wifaT & g ¥ o faod @ ¢
Wehehar P y e d gaf &
faad o @ i & o ¥ e o
fore iy qwi & fodt s A v
i qft | waT wem AR ¥ R
MEgEinaNIs@fo
whs & wra § 0w, dfer wx
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Auafed Srafff, et wrar ?
a s o sy W el
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Mr Deputy-Speaker.
than ten minutes

Not mure

Shri Punnoose Sir, at the fag end
of this debate, I am trying to race
against time to say just a few words
especially with regard to the very
valuable observations made by the
Prime Minister yesterday It 1s not
as one who wants to win a debating
point that I am saying thig but as one
who has been distressed throughout
this distressing experience in the last
few months, as one who has watch:d
with extreme care, the words and
deeds of the Prime Minister, his Party
and the Central Government, that I
raise these questions It would appear
from the Prime Minister's speech
yesterday—at least that was the
expression that I had—that he want-
ed to make out that he had always
behaved m 1 manner favourable to
the Kerala Government. He always
had his consmderation for the Kerala
Government and even for the Com-
munist Party I beg to differ from
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him, however much I am prepared to
take hum at his word. I have evesy
respect for hum., I am
unconvinced because érom th;m v:z
beginning to the end, you

that the Prime Mimuster has not been
able to rise to the occasion He
says that he discouraged picketing,
destruction of property, school picket-
ing, etc and he made several state-
ments But he did not make one
statement and that was the only state-
ment that was expected of the Primyg
Minister, from a leader of his stature
He never said that “As long as this
struggle continues, as long as laws
are violated with the objective of
paralysing an elected Government, the
Central Government will not move”
What prevented him from making
such an announcement? 1 do not, for
my lfe, understand Speaking yester-
day, he said he was helpless He did
not use that word But that was his
explanation May I present a parallel
case when his great leader, the great
leader of this country, the Father of
Nation behaved in a different way in
a somewhat sumilar situation In 1938
in Travancore, the national movement
came like a storm It came like a bolt
from the blue In fact, 1t affected all
of us Those of us who were in
schools, we did not join the movement
but we fell into the current After
three or four weeks we were told
that a memorandum was submitted
agamst the then Dewan, Sir C P
Ramaswamu Ayyar The Dewan
demanded that th¢ memorandum
should be withdrawn We did not
agree We said that we did not Lke
the Dewan and every specific act of
the Dewan Many of us of the
younger generation never knew what
exactly was contamed in the memo-
randum, but we knew that 1t should
not be withdrawn Al sorts of peo-
Ple shouted that the memorandum
shall not be withdrawn The Dewan
contacted Wardha, and from Wardha
came a voice, soft but sharp, that the
memorandum should be withdrawn.
We were taken aback [Even today,
I cannot forget the shock of my Jife
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that 1 had then. Well, the whole
younger generation twrned against
the Congress saying that they were
cheating us. The Christian commu-
nalists also said 30, of course in a
subdued voice, they said that, after
all, Sir C. P. Ramaswami{ Ayyar and
Qandhiji are Hindus. All people said,
nothing doing. The bankers, planters
and others who were against the
DPewan said that it should not be
withdrawn, They began to tie up
their bags and walk away. But
QGandhiji said that it shall be with-
drawn. Sir C. P. Ramaswami Ayyar,
a shrewd statesman that he was
arrested all Congress leaders and put
them in jails. From the jails, the
Congress leaders said: “Bapuji, see
we are arrested and what can we do
now?”" Gandhiji said: “All right
Withdraw and come back.”

Everybody said that the national
‘movement was down and out. But
the movement was down and out for
the time being only. Those of us
youngsters in the movement, younger
generation prepared another memo-
randum, much more vituperative, got
it signed by thousands of people and
sent it on to the Maharaja. We read
it out throughout the country. We
were arrested and put in jails. After
a few months, it was found that the
withdrawal of the memorandum gave
place to a national movement, strong,
virile and pure.

In the same way, Sir, here was a
situation. lt was not a question of the
survival of the Communist Govern-
ment. It was not a question of Shri
‘Namboodripad remaining in power.
It was not a question of this party or
that party winning. It was a' question
as to whether in our dear India,
different parties can exist, whether
there can be a government formed by
one party in a particular State and a
different party’s government at the
Centre. This crucial question was
there. I am sorry to say that the
Prime Minister could not rise to the
occasion. He said he could not help
it. It he had said that we are not
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Ning to encourage this violent move-
Ment, this movement to paralyse the
Gyvernment, we will discourage it
ad the Central Government wiil not
Move in their favour, we on our part
Were prepared to co-operate with
Nim; not to suppress the movement,
4t to throw their demands away, not
tQ suppress even the communalists,
hyt we were prepared to meet all of
em half way.

We asked the Prime Minister to
take up all the disputed things and
Blve us his verdict. It was not

ause we wanted to hang on to
PQwer. Just as he mentioned yester-
dyy, we are not children in politics
0 think that we can continue in Gov-
Ement simply because the Prime
Mijnister permits it. Then, he said
ahoyt disengagement. 1 would request
him 10 clarify one thing, if not now
at gome later stage. 1f we had agreed
t0 mid-term elections, what would
haye happened was that the cold war
Would have become hot. There was
an instance of that. At the time, the
National Council of the Communist
Payrty of India was meeting in Trivan-
drym, there was also a meeting of the
Council of the non-Communist
Pyrties. Over the radio, it was
8Nnounced that the National Council
had decided that the Ministry shall
Iesign. I do not know whether it was
Wrongly given over the radio ar it
Wis wrongly understood, but we knew
What happened after that. Within
Ba)f.an-hour after this announcement
N many towns of Kerala, conditions
of street fighting developed. The
POlice and the parties concerned had
a very very hard time. Therefore, if
We had actually agreed to mid-term
eloctions that would have immediate-
ly Jed to nothing short of a civil war.

course, the Indian military will
March in.

But the fact of the matter is that in
Trivandrum, the Prime Minister of
Ingia proved himself too weak. There-
fove, when he suggested to us in a
S€rious way in Simla that we should
haye mid-term elections, we knew
thyt he could not deliver the goods,
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that he was no more the master of
the situation. He has got the Kerala
loadery here The leader of the
Opposition 15 here Iistening to us Let
the Prime Mmister ask them They
have made repeated statements that
even H the Communists win m the
mid-term elections, they will have a
show down They have said that they
will use the same weapons to fight the
Communists This 1s the sort of atti-
tude that has developed. Sir, I wish
the Congress all success, because 1t 18
an organisation for which I have
spent a good portion of my youth I
would hike to see it going up

Sir, what will happen 15 fthis A
duck lays eggs but it never incubates
1t 1s the lot of the hen to sit over the
eggs The hen sits over the eggs
The kids come out The poor hen
thinks that they are chicks, but after
three or four months, they go nto
the water and the poor hen sits back
In the same way, the Prime Minister
has been a party to this, but after
three or four months he will find that
these communal duckhings will go
their way

The Congiess movimeni was a pail
of the national movement It was the
result of the aspirations of the peo-
ple But that has been spoiled now,
completely spoiled I find that
Acharya Kripalan: 1s laughing Yes
terday, he was praising Mr Mannath
Padmanabhan He stays only five
miles away from my village Most of
the boys in that part of India during
our time fought communal organisa-
tions and movements But Shn
Mannath Padmanabhan 18 one who has
never throughout his 80 years of life
thought in terms of the nation He
has always thought and acted com-
munally It 1s impossible for a man
of his age to think i1n any other way
It 13 not his fault, anybody in his walk
of life will be hke that

Therefore, by this failure hy the
failure of the Prime Miister they
have created a situation m Kerala
which 1s going to be harmful not only
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to the people of Kerala but, in the
coming days, to the whole of Indis.
They are now ropmng in all the
parties They say that we have been
150lated They say we have been
weakened Then why this panic, Dr.
K B, Menon? Why do you hug the
Muslim League” We have no grouse
against any particular group Acharya
Kripalan: said that the catholics want-
cd to have a conference to which we
did not agree It would appear as
though we have some grouse agamnst
them Not at all We have no grouse
against the catholics We never want-
ed to hurt their feelings But, Sir,
they have taken a position to which I
ting no national party can agree
Chavalier Joseph, President of the
Catholic Congress said that they want
that education should be given to
catholic children m catholie schools by
catholic teachers and through books
Preseribed by catholic priests Is such
a sort of education possible 1n any
country which claims to be secular®

Shri Kottukapally (Moovattupu-
zha) In the catholic schools, the
Government curriculum 13 b~ing
fonowed

Shr1 Punnoose. Sir, it has been said
that 4ll sorts of unrehgious things
have Heen par * th» text b oke It
was said that it has been menticned
S0ewhere that Christ 1s the son of
a carpenter Well, the Christians
were offended very much

$hr1  Maniyangadan (Kottayam)
The Enqury Committee does not con-
S5t of catholics

Shr) Punnoose Mr Pappini, the
famous author, begins his bnok by
saymg that Christ was born in a
Stable Rich Christians are today a
bit ashamed of it They make golden
stables to put Christ In Kerala, Sir,
1t 13 quite likely that the bankers and
Planters might desire Christ to be the
son of a banker or a planter My hon.
friend, Shri Thomas might think why
Christ could not be the son of a

uty Minister Sir, Christ was
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porn to & toler, but the catholics in
Kerala and the church dignitaries
bave taken s step which will prove
very futile to them m the long run
They are out in politics. Pray, for
Heaven'’s sake, keep the peace. Hands
off behind the curtain as they used
z Otherwise, it will be runous to
em

Shri V P. Nayar: Before the Home
Mmster begins the reply, may I seek
a clarification from you This point
was not raised and I have no oppor-
turaty otherwise Now that the Law
Mimster 18 also here, may I just pomnt
out to hum that the proclamation, as
1t 1s worded, suspends the operation
of article 201 of the Constitution 1
understand that several Bills which
have been passed by the Kerala legis-
lature before 1t was dissolved sre
pending approval of the President or
the assent of the President If, accord-
ing tp the proclamation, arficle 201 1s
suspended, 1t becomes impossible for
the President to mnvoke the article to
give his assent, in which case, if the
matter 15 agitated mn a court, 1t will
clearly be declared ultra viwres I
want this position to be examined and
to be told what Government proposes
to do in this matter For, there are
several Bills which have been passed
by the legislature and which can be
assented to by the President only if
this article 1s not suspended Thus is
a matter which I discussed with the
Law Minister also in the lobby So, I
did not want to take the Government
by surprise

dfer wo woaw ‘waw’ (fira-
) wsaE wEw, v R W
ag fadar 7

IR RP@ WX AN wNT
¢ @, wufed & wrr s g

dfer womTmw Wl T @Y
W R W a o o ow
w3 fomy, 98 & a8 frwr

I wgtvw SR @ Qv
€ o 1 @ wrx wTartaw € & Qar
& war § & R wvw Hifd

respect of Keralg
Shri Easwara Iyer: 1 have got
powmnt for clarification

Mr. Deputy-Speaker: If there 1s any
doubt that could be answered later

Shri Easwara Iyer: Not that I want
to take the time of the House Only
one pomt for clarification Where the
proclamation has suspended the
operation of article 201 of the Consti-
tution, 1t will be impossible, constitu-
tionally, for the President to give his
assent In respect of Bills that have
already been passed by the Kerala
legislature So, I would suggest that
the resolution can be so modified by
the Government as to enable the Pre-
sident’s assent bemng given

Shri V P. Nayar: Unless 1t be the
wish of the Government not to give
assent to those Bulls

The Minister of Home Affaiys (Shri
G. B. Pant): So far as the question
put by Shr1 Punnoose and by Shri
Easwara Iver 1s concerned

Shri V P Nayar: Not Shu
Punnoose

Shri G B Pant: I did not know that
they disown each other! Well, it
was Shrn V P Nayar The matter s
engaging the attention of Government
and, mn fact, 1t had struck us even
before the pomnt was raised here If
necessary, a supplementary proclama-
tion will be 1ssued with regard to this
particular aspect of the question

Sir, 1 do not propose to take much
time of the House In fact, I do not
feel that it 18 at all necessary I am
grateful to hon Members for the sup-
port that they have accorded to this
resolution In fact, such occasions
have been very rare mn this House
The volume of opnion which has been
expressed here in support of this
particular proposition 1s seldom seen
in the House Hon Members belong-
ing to the ‘mportant organised bodies,
excepting the communists who are
naturally of a different opinion, have
given their unreserved support to it
I do not think that the arguments
that were advanced on the other side
remain unanswered Especially after
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the authoritative speech made by the
Prime Mmuster yesterday, hittle more
is left for me

We here see the working of our
Constitution m its full glory Here,
we see people of different shades of
opinion expressing their views, free
from any fear, any sort of regimenta-
tion or any other reservation about
the matters that come up before the
House That 18 the essence of
democracy

I came across an artwcle by Dr
Mukerjee recently published in a
magazine—*“Pushpanjali” or some-
thing, I do not exactly remember—
mn which he has stated that while
working for socialism no opnosition
need be allowed to funct on, and that
1t would be better to have only those
who would subscribe to those views
to enter the legislatures and occupy
the places within the legislatures I
think I am not summarising wrongly
what he has said in that article Our
Constitution however 1s of a different
type It allows all citizens an equsl
share 1n the affairs of the State The
noble preamble enshrines the objec
tives for which we stand, that 1s,
Justice, equality, hberty and frater-
nity along with the dignity of the
individual So, harmony 1s to be one
of the main objectives We do not
want any sort of class conflict m our
country But, all the same, there are
special provisions m the Constitution
for giving assistance to the backward
people and to those who need some
special aid, but so far as the law is
concerned, so far as the fundamental
rights are concerned, they are equally
meant for the protection of every
cit zen, to whichever class he may
belong, and whatever be his prcfes-
sion or caling So, we have to krep
that basic principle of democracy and
of our own Constitution in view I
am not sure 1f that quite agrees with
the outlook of those who have sworn
by communism I have no quarrel
with communism myself I may not
qute agree with i1t—I am a very
humble person—my agreement or dis-
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t does not matter, but their
approach to these problems ix differ-
ent, and they stand essentially for
the dictatorship of the proletariat.
The communist couniries themsaeclves
are perhaps getting out of the old
groove, but in other places, there is
a tendency to follow outmoded
policies and principles  (Inferrup-
tions)

By communist countries, I meant
those countries which are showing
sighs of progress and readiness to
negotiate and to find a common
graund, so that the differences may
be minmmised and tension may be
relaxed

I submit that our own guiding
principles are there in our Constitu-~
tion So, we have to follow them not
only here in Parlhament at the Centre,
but also in the States We are as
much bound by the Constitution as
any State or any local body If we
make any departure from 1t, we would
be domng something which would be
exiremely, [ would say, not only
undesirable, but also dangerous,
berause we have not only to work for
the present, but we happen to be in
a position also to influence the future
course of events In the ecircum-
stances, we hate to take good care
before we take this step So, 1n this
particular case too we did do our
very best to avold what might pos-
sibly be abused i future by those
who want to abuse or to make a mis-
us¢ of the Constitution

The other day, Shr1 Easwara Iyer,
I think said that I had uttered a le
or said something that was wrong
when I made a certain statement 1
do not exactly remember what it is

Shri Easwara Iyer: I never said you
were speaking a he

Shri G B. Pant: What did you say?

Shri Baswara Iyer: 1 said, you were
not speaking the whole truth

§hri G. B Pant: Will you kindly
let me know where I was not spesk-
mg the whole truth?
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Shyi Baswara Iyer: In saying that
the Chief Minister of the KXerala
State has not asked for action to dbe
taken by the Centre, I said you have
not spoken the truth, in so far as, 1
sald, the Chie? Minister might not
have requested the help of the army,
but he wanted a categorical atate-
ment from the Prime Minister and
the Home Minister to the effect that
you disapprove of the direct action
and also say that you would not in-
tervene centrally.

Shrj G. B. Pant: So far as that
goes, I made it perfectly clear in the
course of my speech that the Central
Governmtnt can help through _the
State apparatus. In so far as moral
precepts are concerned they may be
the concern of individuals. But so
far as Government is concerned, ijt
can_help only through such means
as it always has under its control and
which it can utilise. So, as I said a
reference has been made to the Cen-
tre, by the State Government, a letter
wag received by me; a letter was re-
ceived by the Defence Minister and
similar letters, I think, were also re-
ceived in the Home and Defence Mi-
nistries about the help of the army
that might be needed in future. We
readily gave an answer and I think
the answer was quite satisfactory.

When flag marches were desired,
they too were arranged. The army
was placed very near Kerala for the
use of the Kerala Government. So,
we were always ready t> render
whatever assistance we could in the
manner that a State can render as-
sistance. So far as moral precepts
go, I do not know if the Prime Mi-
nister had left any room for doubt
about his own attitude or that of his
colleagues. I am a very small fry
and I am not sure if any reference
was made to me in this connection.
But the Prime Minister more than
once said that he is against uncone
stitutional methods, he is agsinst
picketing in any shape or form, he is
aguinst picketing of schools and of
transport vehicles. He said again and
again he was against boys being
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brought into this affair. This state-
ment he made not once or twice; Shri
A. X. Gopalan also read out some of
those passages from the interviews
that he had with the Press and he
has confirmed what 1 am saying

1 have myself left no room for
doubt in this House that I am en-
tirely opposed to direct action being
resorted to in any shape or form for
political purposes. This question has
arisen in this House more than once
and 1 have expressed my own view
unequivocally. But my friends sit-
ting on the other side vehemently
opposed me and they said that direct
action is essential and they cannot do-
without jt. Not only has direct action
brought misery to large numbers. but
it has resulted in the destruction of
public property, in the burning of
tram cars, buses, post offices, railway
stations, cutting of wires and so many
other things. I have always been
opposed to it and I am in a way re~
lieved that though this Kerala affair
has caused difficulties in many ways,
it has also had this wholesome effect
that my friends opposite now agree
that direct action should not be re-
sorted to in such matters. (Interrup-
tion). I hope that in future we can
at least expect that whatever be our
own deficiencies, they will act up to
their professions. That will be of
great help to the country.

15 hrs.

In fact, even when the Preventive
Detention Act was under discussion
here, I said at one stage that if the .
organised political parties were to-
agree to the dropping of this item of
direct action, then we would with-
draw the Preventive Detention Act
too. But that offer was not accepted.
There are many thirgs in which con-
tact with the Government—even if it
be only a State Government—for a
little while produces a wholesome
effect on the minds and thoughts of
people. Formerly we were told that
if there is a firing in any State, then
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the Ministry should resign, because
firing means lack of contact with the
people. We were told that section
144 should never be used. We were
also told that nothing should be done
that is against the wish of anyone in
the State, of whichever party he is
But I do not know whether the party,
especially the Communist Party, which
‘was in charge of the Kerala Govern-
sent for about two years and a guar-
ter, perhaps half, has now realised
that what they said when they were
out of office was entirely different
from what their responsibilities in
office forced upon them and to which
they had to take recourse. Not only
.once or twice, but even before this
movement there were many occasions
when in Kerala the Government had
to take recourse to firmg. I am not

discussing the merits of this case at
all.

Shri Nagi Reddy: The Congress
hag refused judicial enquiry in all
States.

Shri G. B. Pant: Perhaps, except on
one occasion, that 1s, the firing at
Munnar when the people on strike
belonged to the Communist Party, and
not to non-communists, the Commu-
nists condemned the firing and they
had reasons too Except on that one
occasion, they did not see anything
wrong about these firings. But in
this particular case of Munnar they
were of the view—and this view was
expressed even, I understand by
some of the Ministers and also by the
leaders of Kerala, including Shri
Gopalan, I think—that that firing was
altogether unjustified And in that
particular case officers were appoint-
ed to see if the police had made any
mistake apart from this firing, and
also I think an enquiry was ordered
into the firing. In both it was found
that the police was not to blame. So,
I do not know now if the hon. Mem-
bers sitting opposite.... .

Shri Punnoose: The Government or-
dered enquiry in both places—Chan-
danathope as well as Munnar.
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Shri G, B. Pant: 1 did not say that
enguiries were not ordered. I never
said so. I said that in this particular
case the people in authority had
declared even before a board of en-
qQuiry was set up that the firing was
unjustified, because the strikers be-
longed to the Communist Party-—that
was what I said—while in other cases
where the enquiries were ordered
without any sort of bias in favour of
or against the police, perhaps the
strikers were more to blame there
because they did not belong to the
Communist Party.

Well, that is what happened in one
particular case. Shr1 Easwara Iyer
reminded me of it by referring to a
certain telegram which I had sent in
respect of that strike to the Chief
Minister. A number of telegrams
were exchanged between the Govern-
ment and myself on that occasion and
I had suggested that as INTUC, which
was supposed to represent the majo-
rity of the workmen there in the
plantations ...

Shri V. P. Nayar: Is it your figure?

Shri Tangamani: Your own Gov-
ernment figures show that AITUC has
got a membership of 78,000 whereas
the INTUC has only 12,000. It has

been verified by the Central Govern-
ment.

Shri G. B Pant: I do not know to
which year these figures relate,

Shri Tangamani: They relate ¢&o
1957-58.

Shri G. B. Pant: They relate to
1957-58 but not to 1958-59.

Shri Manlyangadan: The Labowr
Officer of Munnar has certified that

the membership of INTUC is more
than that of others.

Shri G. B. Pant: Anyway, I had
then suggested that as the manage-
ment and the labour union of INTUC
were willing to have the matter re-
ferred to adjudication, it would be in
the interest of all concerned to do se,
because there has been a long strike
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and there had been many firings, and
there had been many eccasions when
there had been clashes between the
strikers and others, between one sec-
tion of the labour and the other, be-
tween the INTUC and AITUC and 1
thought that this state of affairs
should be brought to an end Origi-
nally the planters were not prepared
to refer the matter to adjudication
So, when they also agreed, I said as
they too had agreed, it would per-
haps be a good solution The Gov-
ernment thought that it would not
be They would try to bring about
some settlement by negotiation Well,
1 understand that there have been no
negotiations since, but the strike was
then withdrawn Anyway, I was re-
minded of that affair by Shri1 Easwara
Iyer’s reference to my telegram I
think he has not seen all the tele-
grams If he had seen them, he
would have no, doubt

Shri Easwara Iyer: I saw a press
report

Shri G. B. Pant. Well, he referred
to the telegram and not to the press
report There are many telegrams

Then, Shr Easwara Iyer also gave
a2 quotation from Dr  Ambedkar'’s
speech Only, he quoted half of the
paragraph and left out the other half

1509 hrs
fMR SPEAKER 1n the Chair)

He read only up to a particular
portion He read only up to

“I hope the first thing he will
do would be to 1ssue a mere
waming to a province that has
erred that things were not hap-
pening n the way in which they
were intended to happen in the
Constitution

He ended with “in  the Constitu-
tion”, but did not follow up with the
rest

The next sentence runs thus

“It that warning fails, the
second thing for him to do will be

174 L8
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to order an election allowing the
people of the province to settle
matters by themselves. It is only
when these two remedies fail
that he would resort to this ar-
ticle. I 40 not think we
could then say that these articles
were imported In vain or that
the President had acted wanton-
ly-"

There was a suggestion made by
no less a person than the hon. Prime
Minister, after a study of the situa-
tion on the spot, that general elec~
tions should be held in Kerala by
the Kerala Government But thoygh
at that time there was some hope that
the Kerala Government might agree
to this arrangement, the Party Exe-
cutive did not approve of that idea
So, no elections could be held which
was the second step provided here

When the elections failed, accord-
g to the guotation given by Shn
Iyer, necessarily the next step had
to be taken under article 386

Shri Sadhan Gupta (Calcutta—
East) Warnmng?

Shri G. B. Pant; He also referred
to one other matter 1 think he said
that the report that has been sent by
the Governor was not valid because
the Governor had no authonity to do
so except with the concurrence of
the Government I think if he had
only kept m mind what I have just
read out, 1t would have been clear
that the Constitution never contem-
plated this because it says Give a
warning first If the warning is not
accepted then you proceed further
Ot course, no mmstry 1s going to
accept that 1t 1s out to commit sui-
cide 1itself So, this single article, T
think, by 1itself is conclusive in the
matter that thus step 1s to follow
warning But this matter, I under-
stand, has been discussed here at
great length We have been receiv-
ing reports from the Governors very
frequenty and so far as Kerala #s
concerned I have been in constant
touch with the Governor and also
with the Ministers.
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Rajs Mahendra Pratap (Mathura):
On a pomnt of order, Sir. May I just
ask one question®

Mr, Speaker: No, not now No In-
terruption now

Raja Mahendra Pratap: It 1s a very
important question regarding the
Governor

Mr Speaker: At the end of the
reply

Shri G B. Pant: I am not going to

snswer imporiant questions Unim-
portant things I may
Raja Mahendra Pratap: Governor

got complete control, he became in-
terested party, so his opmion
cannot be accepted

Shri G B. Pant: There was the
question of warning here I can only
submut that we have taken the liber-
ty of placing our views At least I
have taken the hberty of writing to
the Government from time to time
I think we have to adopt a dode of
conduct and whatever we suggest has
to be n 2 polite form We cannot say
“You, So-and-so, are hereby warn-
ed” That 1s not the way how Gov-
ernments are conducted, how the
affairs of the States are to be admi-
nisteied There are methods by
which views are expressed

You mught be remembering that
last year there was a suggestion that
there should be an enquiry into the
affairs of Kerala We did not en-
courage 1it, but I then saw a report m
the Hindu n which some questions
were put to Shri Namboodiripad and
he said that he will not agree to any
such enquiry I could appreciate
those sentiments I also feel that jt
18 difficult to hold ap enquiry against
the Government when the Government
18 1n office because it affects the
morale of the services and 1t also
comes 1n the way of the proper and
effecive functioning of the Govern-
ment itself So, I appreciate that,
But he also said i that report, "It it
was only a question of clearing then
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the Central Government can ascar-
taln all facts. It was not as if only
a judge can assess the situation. There
was public opinion which counted
and which one has to recognise.” 8o,
the arbiter in all these matters is the
opinion of the citizens of the State.
He la:d emphasis on that

1 may also submit that there were
many allegations made and sometimes
we also received reports which were
of an authentic character about cer-
tain acts being done which were not
altogether in accord with the spirit
or the letter of the provisions of the
Constitution We did not take any
step under article 356 or under any
other provision because we felt that
1t is a Government of a different poli~
tical complexion and if we took any
action we will be misunderstood and
also that the best way of solving the
thing would be Yo let public opinion
there in the State see if things can
be done m the proper way and 1if they
are satisfled But two things are
necessary before a deuision te take
this action can be taken Not only
should there be a breach of the pro-
visions of the Constitution but there
should also be a fceling in the State
that things are baing done which are
improper and intalerable So, unlesy
there 1s some such index any inter-
ference on the part of the Centre
would be misunderstood, specially in
& case like this We are even now
being told that thss action 18 the re-
sult of a conspiracy on the part of
the Congress It 15 too late for us
now to take to conspiratorial me-
thods We have had no experience of
these things and we cannot start
afresh now But really can there be
any doubt that the present situation
made 1t inevitable for ug to take the

action?” This has been accepted by
all .

Shri Khadilkar, who hag criticized
to a certain extent the action taken
by us has also said that at the time
the action was taken it had become
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inevitable and that there was no es-
cape from it. I may also state here
that no action can be taken gimply
because there is a movement or there
is an agitation. It 18 when it has
been preceded by acts which amount
to a breach of the provimions of the
Constitution and which have culmu-
nated in an upsurge that such action
becomes altogether 1nevitable. But
merely by creating a stir we do not
think 1t would at all be proper for
anyone to take action (Interruption).
I did not hear the question, but, as
1 said, I had no desire to take a long
ume Unfortunately, 1 get involved
m many other things while speaking.
Then, 1 was saymg that it was a
chain of events which started much
before the time when this movement
started, which ultimately culminated
in the form which the movement
took. At that time, 1t was admitted—
and Shri Khadilkar has said that 1t
was not only his view that he had
talks with many of his Communist
friends who had also told him—that
such action was necessary, and 1t
could not be avoided The Prime
Minister also placed before the House
what he had been personally told by
the leaders of the party.

But this charge of conspiracy 1s
really deplorable After all, nothing
more 18 to be done except elections,
within s1x months, if possible There
18 no mtention of extending the time,
unless 1t becomes absolutely neces-
sary But can anybody say that in
the face of all that has happened, the
Central Government would not have
Been guilty of dereliction of duty if
1t had not taken the action which 1t
has taken? I think everyone agrees
that 1t was essential, it was inescap-
able, and 1t was inevitable,

There were many incidents before
this. T heard Shr1 S A Dange, and
later on, also Shry A. K. Gopalan~—
I saw the reports of their speeches.
But before proceeding to that, so far
as the Governor's functions go, I
would like to refer to what we were
told by a Chief Justice who had been
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in charge of the office of the Govern-
or for some time, and who on retiring
from his office gave us his views or
his advice. He sad’

“Although the Governor may
not have power and responsibilh-
ty, he 1s all the same under the
Constitution the head of the State
and 1independent of Government
He 1s also the sole agency through
which the President can gather
what 1s happening m the State of
which he 18 the Governor, and,
therefore, in hig letters to him,
he should give a frank and objec-
tive appraisal of what is happen-
ing and what people are thinking
in the State He should be the
eyes and ears of the President.
It is somtimes apt to be forgotten
that the Constitution envisages
the possibihty of a Governor
having to admimster the State in
the case of an emergency. Emerg-
encies have not a habit of an-
nouncing themselves beforehand,
and, therefcre, unless the Gov-
ernor 1s fully seized of all aspects
of administration, he would not
be able to discharge his functions
adequately, if at any moment, he
18 called upon to administer the
State

1 thunk thus will give an 1dea of the
position that a  Governor should
occupy This note was sent to all the
State Governments, and these views
were expressed before the Kerala
Ministers assumed charge of the office.
They were there, and perhaps, they
may have been repeated even after-
wards

The pomnt of conspiracy has been
dealt with here at some length. After
all, what particular interest did the
Congress have in getting control of
one particular State? I shall not re-
peat what 1 had to say in this con-
nection, as I have heard what others
have said But I would like this sort
of idea to be altogether dropped. ¥
feel sorry over it because the names
of many esteemable persons for whom
we have the highest respect, men as
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Wwell as women, have been dragged in
m this connection They are persons
of the highest integnty and impartia-
uty, and devoted to the service of
the country and actuated by no other
motive except the desire to do therr
very best Or¢ nay agree with them
or one may not agree with them That
13 & different thing But if this no-
tion of conspiracy were not there, I
think such sort of misconceptions
would not have arisen I may also
state that even though as member of
the Central Grviernment, my position
1s entirely different from that of a
Member of the party, we function
here as the representatives of the
entire country, to whichever party
we may belong

But I may submt that when this
matter came to the Congress Parha-
mentary Board, the Board suggested
mid-term elections, but also said that
there should be no picketing of buses,
no picketing of schools, 1t hesitatingly,
however, permitted token or symbo-
Lic picketing by the Congress The
reasons have been explamned And 1t
was our wish that within a few days
even thus token picketing may be
abolished rather 1t may be with-
drawn I do not see where this con-
spiracy comes in

The Governor’s report shows that
there have been releaseg of persons
who have been guilty of heimnous off-
ences Well the Government may
have the power to do so I am not
gomng mto that question But that
created a suspicion 1n the minds of
the people that Communists were
going to have the upper hand After
that, there were many withdrawals
and many remissions, in cases in-
volving wviolence, and that further
confirmed the suspicions of this type

Yesterday, Shri § A Dange had
said that 1f workers went on stnke,
then no protection whatsoever should
be given to those among them who
went to work or to such workmen
ag the management mught be able to
secure far running their factory or
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therr business That is emtirely
sgainst the Constitution If the law
18 to be changed, then the law may
be changed A law as long as it
exists can not be suppressed by ex-
traneous directions There are other
ways of helping our workmen, and
those are given in the Industrial Dis-
putes Act We have passed here a
pumber of laws for their protection
and for safeguarding the interests of
workmen We are interested in doing
whatever may be feasible for the pro-
tection of the interests of the people
who belong to the weaker clasees
But so far as law 1s concerned, our
fundamental rights give equality to
sl  In the eye of law, all should be
treated equally If a workman has a
right not to work a workman has
also a right to work So to say that
if some of the workmen or the
majority of them even, choose not to
work, then those who choose to work
will not be allowed to do so, will not
have any assistance though they may
pe wrongfully dealt with, though
there may be wrongful restramnt,
though there may be wrongful con-
finement though there may be other
offences, 1s not correct Similarly,
the laws that are in the statute-book
have to be obeyed The Criminal
Procedure Code lays down certain
laws for prevention of oftcnces It
also prescribes that not only the cus-
todians of law and the guardians of
taw but also the ordinary caitizens
will be bound to render help for pre-
venting the commission of offences
So any sort of direction that certain
sections of the Criminal Procedure
Code should not be put m operation
1s  agamst the Constitution, 1t 18
against the precise direction contained
1in the fundamental rights themselves

So these things do not fit into the
scheme of our Constitution and when
such acts are done, then necessarily
difficulties arise But it 1s not only
that If all workmen had been treat-
ed 1n the same way, that would per~
haps have been understandable But
sgain, among workmen, only those
belonging to a particular class or
owing allegiance to a particular party
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were treated in this: msauner, while
others were dealt with perbaps as
harshly as they would be m other
circumstances

Similarly, in the matter of evictions
and other things, there was diseriom-
nation and there were also strikes In
one place where only 9 Harjans were
mvolved, a number of persons had to
be taken 1n to prison, but ultimately
some sort of adjustment was made It
was perhaps found—1I cannot say very
defiutely—that out of the 9, at least
7 were entitled to the lands that were
in their possession As I said, I am
not quite certamn, but that 1s my 1m
pression

Shri A K Gopalan (Kasergod)
May 1 clanfy? It was government
land and there was encroachment on
the land by those who had no land
It was not eviction (Interruption)

Shri G B Pant: The Government
had 1ssued an Anti-Eviction Ordinance,
1 think, on or about the 1lth April
Therefore, another notification was
issued that those persons who had
occupied peremboke or forest land
upto 26th Apnil would not be evicted
Who should be evicted and who
should not be evicted? Those whom
you do not want to evict had occupied
the land before the 26th Apr and
those whom you want to evict, came
and occupied the land after the 26th
Apnil

It was also said that there have
been lakhs of evictions since 1847 in
UP and other States but very few
in Kerala I may state that in UP
there 1s hardly any ground for ewic-
tion now, because no tenancy is
allowed under the Land Act of UP
All hold permanent rights mn  the
land which they till and occupy So
such sort of sweeping statements are
not very correct or very justified

There were certain other remarks
made by Shri A X Gopalan, but I do
not want to go 1to them A
Question was raised here as to
the proper article that should have
been applied to this case I think hon
Members on the other side said that
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it should have beem article 362 and
not article 856 At least this shewed
the realisation of the fact that some-
thing had to be done This was
accepled Whether 1t was under
article 352 or under article 356 1s
only a techmcal matter, and 1 think
that action could appropriately be
taken only under article 856 because
there had been breaches of the pro-
visions of the Constitution and the
discontent which had been simmering
growmmg—during two years and a half
ultimately culminated in the form that
1t took Also, what was intended was
to provide an opportumty for elections
So that could be done only under
article 356 and no action could be
taken under article 352 I do not want
to refer to Dr Ambedkar’s speeches,
but even they would have shown that
in a case of this type perhaps article
362 could not be thought of Bus
that, as I said, 1s only a technical
matter, the fact being accepted that
the step that we had taken was un-
avoidable 1s sufficzent for my purpose

Therc have been certain other
comments made, but I am not sure
if there are many which have not
already been met by other speakers
The legal points that were raised
have been answered by Shr: Nathwant
and Pandit Thakur Das Bhargava
and I think there 15 hardly any thing
in them which calls for serious reply

I would submit that some attempt,
1in a way, has been made to, treat the
Governor's Report as a document
which 15 not worthy of consideration
even It i1s the weightiest document
that we could place before the House
It contains the views, opimnion and
conclusions of a person who has been
in close contact with the Government
and who has been m Kerala through-
out the period which 1s covered by
the Report

Shri Sadhan Gupta: Ex-parte

Shri G. B. Pant: The Governor's
Report cannot be ex-parte because
the Governor himsel is above all
parties
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Sl Sadban Gupia: He belongs to
the Congreas Parfy.

Shrl T. B. Vittal Rso: He 1s above
s} parties according to the Minister.

8hrl G. B, Pant: At one time he
belonged to the Congress Party. He
is not a member of the Congress
Party now. Moreover there are
several Governors who do not belong
to the Congress Party.

Shri Sadhan Gupta: Not this one

Sbri G. B. Pant: There 185 Shri
Fazal Al there 1s Shn Sukthankar,
there 18 Dr. Zakir Hussain, and also
the Maharaja of Mysore. None of
them belongs to the Congress Party.
I do not think the Members opposite
desire that no member of the Cong-
ress party should bu appointed a
Governor (Interruptions). I will take
it that at least one Member so desires
But that does not make much diffe-
rence

Shri Gopalan said that in the report
in many places things have been
alleged but nothing definite has been
stated by the Governor. I would
submit that while in certain places
the Governor has referred to allega-
tions that have been made, 1n others,
he has given definite views about
the matters mentioned therein

In para 4, for example, he says.

“If the numbers of peaceful
satyagrahis and picketers and
others in the Kattampally, Sitaram
Mills and students’ agitations are
excluded from the list of prisoners
released, it will be found that it
1s mostly communists, who had
been guilty of violent crimes
that derived benefit from this
policy. Thig itself had its own
repercussions on the public mind
as well as on the law and order
situation ”

Shri Sadhan Gupta: Why 1s it to be
excluded?
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Shri G. B, Pant: Then.

“While some of the major
policies of the Government be-
came the subject of conflict as
indicated above, & series of ad-
mrnistrative detions by the Gow-
ernment shook the foundation of
the trust of the people, which is
the basis of democracy. Com-
plaints began to pour in of ins-
tances of interference by the
Communist Party and alse the
Ministers 1n the administration
of law and order. The police
which had already become suffi-
ciently weak and demoralised in
view of the new police policy
was further subjected to inter-
ference in their routine admins-
tration Investigation of cases,
prosecutions, granting and refus-
Ing bails to accused etc, began
to be influenced by the party
where the accused happened to
be important workers of their
party Coupled with this was
the discrimination shown towards
labour disputes It became clear
that the object of consolidating
and expanding the sphere of in-
fluence of AITUC agamnst non-
Communist labour unions was
the reason for this discrimina-
tion. This treatment very often
led to conflicts between Communist
and non-Communist labour
unions. A general feeling of in-
security grew among non-Com-
munist when it was found that
“double standards” were being
adopted in the implementation of
all polictes The Kattampalli land
satyagraha, the agitation in the
Sitaram Mils at Trichur, and the
Vandarapalli incidents in which
six non-Communists were killed,
were the results of this policy of
discrimination and 1ts serious
consequences in the shape of con-
flicts among different labour
organisations. In fact, the general
strike m the Plantations which
lasted for nearly three months
causing enormous losses both to
the planters and the workers and
ultimately led to the firings in
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Munfar ares. was the result of
an attempt to consohidate the
Communist-led unions as ageinst
the INTUC and others The
Chandanathope firings were held
to be justified by the Commussion
n the context of the situation but,
the origin of the trouble 1s really

to be traced to this complaint
about diserimination in  dealing
with labour disputes It 1s this

intense feeling among non-Com-
munist labour organisations that
have united them in support of
the present State-wide agitation
to remove the present Govern-
ment”

Well, there are other paragraphs of
the same type which are of equal
important and which are equally
relevant for understanding the situa-
tion which developed 1n Kerala and
the way in which 1t developed

I may just state that the idea that
an agitation by ifself would induce
the Government to take action under
article 356 would not be correct
(Interruption) Unless there are occa-
sions of breaches of the Constitution
and of discontent being engandered
thereby and unless there are other
circumstances which make 1t newvita-
ble for the Government to take such
action, 1t would not be mnfluenced by
mere show of force That would be
wrTong on principle

In this case, as I said, no assistance
was sought and so 1t was not possible
for us to give necessary help Other-
wise, so far as we are concerned, we
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had in the very beginning rendered
such help and held out hopes that
sunilar assistance would be available
m the later stages if necessary. In
fact, the agitation had not started
then

I do not propose to take more tume
I hope that the step that has beem
taken will lead to the relaxation ef
tension and to the improvement im
mutual relations, to the development
of a spint of goodwill, for, ultimately,
1t 1s only by mutual confidence that
the people of Kerela can advance and
realise their dreams To have still
more employment and to grow suffi-
aent food for them, these are very
urgent problems which do not admat
of any delay So, let us hope that
the step that we have taken will re-
sult in removing the present state of
hatred, animosity and bitterness and
bring about a new hght in which
darkness will disappear and people
will be able to see things rightly and
to live 1n a manner which will enable
them to earn the goodwill and confi-
dence of their neighbours and others
hiving 1in this country

Mr. Speaker The question 1s

“That this House approves the
Proclamation 1ssued by the Pre-
sident on the 31st July, 1959,
under clause (1) of Article 356
of the Constitution in relation to
the State of Kerala”

The Lok Sabha diwided Ayes 270,
Noes 38

Division No. 23]

Abdul Lateef, Shrt
Achar, Shn1

Ajit Singh, Shni

Alva, Shei Joachim
Aney, Dr M S
Amansppa, Shor
Anthony, Shr1 Frank
Arumugham, Shn $ R
Ashanna, Shri

Asear, Shri
Ayyakanny, Shri
Bajaj, Shri Kamalnayan

AYES

Bekliwal, Shr:

Balmiki, Shri

‘Banerjee, Shri Pramathanath
Bapern, ShnP B

Bangsht 1 hakur, Shri
Barman, Shr

Basappe, Shn

Basumatari, Shrt

Bhadauris, Shn Anjun Singh
Bhegat, Shrt BR

Bhagavaty, Shr1

Bhakt Darshan, Shn

[x5. 53 hrs.
Bhargava, Pandut M B
Bhargava, Pandit Thakur Das
Bharuchs, Shn Naushir
Bhatksr, Shn
Bhattacharva, Shn C K
Bidars, Shn
Biawas, Shr1 Bholanath
Boroosh, Shn P C
Brahm Prakash, Ch
Brweshwar Prasad, Shri
Chanda Shnt Amt K
Chandra Shanker, Shri



Choudiny, Shri C L
Chuni L, Shni
Darmaai, Shn
Demar, Shri
Day, Dr MM
Dasappa, Shn
Dmar, Shri
Deb, Sbri N M
Desu, Shrs Moram
Dindod, Shn
Dube, Shr1 Mulkchand
Dublish, Shr
Dwiveds, Shn M L
Dwvedy Shn Surendranath
Hacharen, Shn V
Blaysperumsl, Shri
Gsnapathy, Shri
Gandhs, Shn M M
Gangs Devi, Shrymau
Gautam, Shn CD
Ghodasar Shri Fatchunh
Ghosh, Shra NR
Godrora, Shn & C
QGovind Das, Seth
Gupta, Shr: Ram Krnshan
Huysmavis Shn
Hanads, Shr: Subodh
Heds, Shn
Hem Ray, Shry
Jadhsv, Shr;
Jagnvan Ram, Shn
Jun, Shn AP
Jan,Sha M C
Jhunjhunwala Shr
Jinachandran Shr:
Jogendra Sen, Shry
Josku, Shr1 A C
Joshs, Shrimut: Subhadsa
Jyotsts Pandw J P
Kanakasabay, Shry
Kanungo, Shn
Kashiwal, Shr
Kedana, Shn C M
Keshava, Shri
Keakar, Dy
Khadiwala, Shri
Kban Shn Oiman Al
Khan, Shn Sadath Al
Khediar, Dr G B
Khuds Bukhsh, Shrt M
Khwas, Shri Jamal
Kistuiya, Shn
Kotoks, Shs Liladhar
Kottukapamily, Shn
Kriplam, Acharys
Kriplani, Shrimar; Suchets
Krubng, Shn MR
Krishna Chandrs, Shr
Lahirs, Shry
Laxmi Bay, Sheimat

AUGUST 20, 1089 Proclamation in

Mafida Ahmed, Shesmati
Matt, Shei NB

Majhi, ShnRC
Mauyithia, Ssrdar
Malaviys, Pandir Govind
Malhotrs, Shr Inder J
Malaviys, Shn K D
Malviys, Shry Motilal
Manaen, Shey

Mandal, Dr Pashupat
Mandal, Shr1 J
Mawyangadan Shri
Manjuls Devs, Shnimaty
Masani, Shrt MR
Masunya Din, Shn
Mathur Shn Harsh Chandra
Mehd: ShniS A

Mehta ShnB G

Mehts, Shr J R

Mehta Shrimat: Krishna
Menm Dr KB
Menon, Shn Krishna
Mashre Shri Bibhutt
Mushra, Shni 1 N
Mishra Shin S N

Misra ShnB D

Misrs Shn R D

Masra, Shni R R
Mohammad Akbar, Shaikh
Mohammed Imam Shey
Mohideen Shri Gulam
Mohwddmn Shey
Morarka Shpy

Mullck ShniBC
Munitamv Shri N R
Murmu Shey Paky
Murthy Shi B S

Murty Shn M S
Musafit Gum G §
Muthukrishnan Shry
Nadar Shri Thanulingam
Nair Shri ¢ K

Narr Shri Kuttikrishnan
Naldrugkar, Shr:
Naflakova Shey

Nunda Shn

Ntjeppa Shny
Narayanaswamy, Shri R
Nuskar ShnpP s

Nayak, Shr1 Mohan
Nayar Dr Sushila
Nehry, Shn Jawaharlal
Nehru, Shrimat: Uma
Nesw: Shn

Padalu Shni K v

Padam Dev, Shn

Pande, Sha C D
Pandey Shni K N
Pangarkar, Shy

Panna Lal, Shn
Parmar, Shn Deen Bandhu
Paymar, Shn X U

respect of Kerala

Patel, Shri PR.

Patel, 8hr1 Rajeshwee
Patel, Sushn Mantben
Patil, Shr: S.K.

Radha Raman, Shai
Raghutur Sshai, Sk
Rai, Shn Khushwagt
Rajish, Shn

Rem Garib, Sht

Ram Saran, Shre

Ram Shanksr Lal, Shri
Ramakrishnan, SheiP R
Ramanands Tirths, Swami
Ramarwamy, Shri S V
Ramau Shn, S N
Ramdhamu Das, Shn
Rane, Shri

Rangarao, Shn

Rao, Shr1 Hanmanth
Rso, Shri Jagnaths

Rao, Shr Madhusudan
Rsut, Shri Bhola
Reddy, sShnn K C
Reddy, Shr1 Rams
Reddy, Sht Viswanaths
Roy Shrt Buhwanath
Rup Narain Shr?
Sadhu Ram Shn

Sahu Shri Rameshwar
Sagal Sardar AS
Samantainhar, Dr
Sambandam Shn
Sardar, Shri Bholt
Sarhadi, Shn Ant Singh
Satish Chandra, Shri
Satyabhama Devi, Shrimate
Satyanarayana, Shn
Selku Shn

Sen ShriA K

Sen Sh PG

Servai, Shry Varravan
Sheh Shri Mansbendra
Shakuntala Dev: Shrymate
Shankaraiya Shn
Sharma Pandit K C
Sharme, ShnR C
Shastrs Shri I al Bahadur
Shastri, Swami Ramanand.
Siddananiappa Shra
Siddish Shn

Singh Dr Rum Subhag
Singh Sardar Hukam
Singh, Sardar Iqbal
Singh, Sardar Swaran
Singh, Scth Achal
Singh, Shn Bshadur
Singh, Shn Birbal
Singh, Shn D N
Singh, Shn Dabiit
Singh, Shn Dinesh
Smgh, Shn HP

Singh, Shri Jaipal
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Singh, Shri Kalika

Singh, Skl M N

Singh, Shei Radhs Mohan
Singh, Shei Reghunath
Singh, Shri Ussreo

Sioghii, Shri Raghunath
Sinha, hri Arurudh

Smhs, Shri Gajeadra Prased
Sinhe, Shns Jhulan

Sinha, Shri Sarangdhara
Swmha, Shri Satys Nuraysn
Sinha Shri Satyendra Nayayan
Sinha, Shrimati Tarkeshwan
Sinhasgn Singh, Shn

Siva Ry, Shri

Somani, Shn1

Awnsthy, Shn Jagdnh
Banenjee, Shn S M
Chakravartty, Shrimats Renu
Chavan, Shn DR

Dss Gupts, Shni B
Deulta, Shs P S

Eliss, Shn Muhammed
Gopalan, Shr1 A K
Gounder, Shn Shanmuga
Gupts, Shr Sadhan

Iyer, Shrj Easwara

Kar, Shni Prabhat
Kodsyan Shn

BRAVANA 29, 1881 (SAKA) Proclamation in 3424

respect of xﬂ‘q‘a
Sonavane, Shri Tripathl, Skn V.D.
Soten, Shn Tyagl, Shiri
Subbareysn, Dr P Ulke, Shei
Sultan, Shrimati Maimoona Upadhiyay, Pendit Munishwar
Bumat Prasad, Shei Datt
Sunder Lal, Shn Upadhyays, Shes Shive Datt
Vejpayee Shn
B e e Vatma, Shri B B
Tang, Shn A M Varme, Sha M L
Tewari, Shri Dwankanath Verma, She: Ramelogh Buss
Vetma Shn Ramj
m;:“:‘;:ln Vishwanath Prasad, Shn
Thomas, Shrs AM Wadiws, Shrt
Tiwan, Pancit Babu Lat Wasnik, Shr: Balkrishna
Tewan, ShnR S Wilson, Shri § N
Tiwary, Pandit DN Wodeyar, Shr
NOES
Kumaran, Shn M K Punnoose, Shrs
Kunhan, Shn Ramam, Shn
Mahsagsonkar, Shri Reo, Shn DV
Matera, Shn Ruo, Shn T B Vittal
Menon, Shri Naraysnankutty Reddy, Shn: Nag1
Mukheryce, Shn HN Sampath, Shn
Nayar, Dr Sushila Shastrs, Shri Prakash Vir
Nayst, Shri VP Singh, Shz; Bray Rey
Pandey, Shn Sarju Singhy, Shn PN
Panigrahi, Shn Sugandhs, Shn
Parulekar Shri fangamans, Shr:
Parvathy Xrishnan, Sbtmats Warior, Shri
Patil, Shri Nana Yadav, Shri

I he motion was adopied,

Shri A. K, Gopalan. Mr Speaker
in view of the Government's disgrace-
ful attitude in this matter, as a pro
test we walk out (Interrup-
tions.)

{Shre A K Gopalan and some other
hon. Members then left the House)

Raja Mahendra Pratap (Mathura)
I also do not get justice in this House
and so I alwo leave (Interrup-
tions )

(Raja Mahendra Pratap then left
the House)

Shei 8 M. Banerjee: This 1s the
beginning of fascism in India and
I protest against it (Interrup-
tions )

(8hri S. M Banerjee then left the
Houee)

Mr Speaker: Order, order Whoever
wantg to go out, let him go away in
an orderly manner,

OIL AND NATURAL GAS COM-
MISSION BILL—contd

Mr Speaker: The House will now
take up further consideration ef the
following motion moved by Shn K
D Malaviya on the 12th August, 1959,
namely

“That the Bill to provide for
the establishment of a Commussion
for the development of petroleum
resources and the production and
sale of petroleum and petroleum
products produced by it and for
matters connected therewith be
taken into consideration”

The Minister of Mines and OH
(Shrl K. D. Malaviya): Mr Speaker,
8ir, I was referring to the warm sup-
port that this Bill received the
other day and in this connection, I
would again like to say that this
support to the Bill has been a source
of mspiration not only to the Ministry
but for the large army of workers
wha are engaged in the search for





